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 ̂ r CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session,
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27,

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee:

I think tihai question will arise after th^ Institute comes into
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened"

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert

“ Statement by M inister  op State foe T ransport re
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^ qj I
îi) ^ ^ 3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^ qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“ ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^ •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^ ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^ «rtw  ?TT HT" ^  apnr" ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ” ‘ 1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^ ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o , % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^ <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ , •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  « »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in (I)
«  v , ^  »» i »i ^ ^  ^ -  i r v  (r )

i  »* » » -  V >i»- 4- -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ « M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « - 0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^ »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^ VfA  < * 0 -*  (v )

♦« ****^ « i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
- «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r ^ - VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“ '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ” i. « - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
- *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
- «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

- » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ” «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “ ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)

6. No. 24, dated the 15th April, 1950.
- «t jUJf U £  »» ILUf »» -  i  jla - - |orV  t s o i^ ( l )
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P A R L I A M E N T A R Y  D E B A T E S

(P art  I — Q uestions  and A n s w e r s )
Friday, 3rd February, 1950

The House met at a Quarter to Eleven of the Clock

[Mr. Speaker in the Chair]

Mr. Speakeir; As regards the question list of today, 1 have to slate that
two of the hou. Ministers being taken suddenly ill, it was not possible to
arrange to transfer the questions to others so as to give them sufficient time to
study them, and I thought it to be in the interest of the House to postpone
thest* questions, rather than the answers be merely read in the House. Hon.
Members have to put supplementary questions and get answers. I am, there- 
fu]-e postponing these questions to a suitable convenient date. Questions Nos.
68, 59, 68, 74, 76 and 84 to be answered by hon. Maulana Abul Kalam Aead—
and the questions to be answered by the Deputy Prime Minister, (he has
been advised by medical advisers to take complete rest)— Nos. 60, 62, 67, 79,
80, 81. 82, 86 and 87 are postponed. I will call the other questions one by
one.

OEAL ANSWERS TO QUESTIONS

M il it a b y  M iss io n  to  G e r m a x y

*65. Sliri SUdllfa: (a) Will the Minister of Defenee be pleased to state whe­
ther it is a fact that a Military Mission of about 10 men headed by Mr. Khub- 
chantl, I.e .S . is working on behalf of India in Germany?

(b) If so, what is the object of this Mission?
(c) When was this Mission sent and what is the expenditure involved and

how long is it to remain in Germany?
The IQnister of l>ef6nce (Sardar Baldev Singh): The question should have

been addressed to the Minister of External Affairs. It haw accordingly been
trapHferred to the list of questions for the 9th February 1950, when the Minister
of External Affairs will answer it.

Shdrl Sidhva: May I hiunbly submit again that in this House during the
past three days, we have had a number of questions being sent from one Minister
to tho other and we are being deprived of answers to thes(‘ questions. I do
not know at what stage they may come again and it is likeiy 1 will be deprived
of asking supplementaries. I would, therefore, 'Sir, suggest that you kindly
direct the Ministers in this matter in an appropriate way.

Mr. Speaker: I  have already explained to hon. Members the procedure
more than once. In case a mistake is detected in time, steps are taken to
transfer the question to the Minister concerned, but some times, with all the
cart% it happens that a question is wrongly addressed and the mistake is
detected a little too late

( 4 9 )



Shri Sidhva: This quebtion was sent on the 26th December, Sir.
Mr. Speaker: That may be. Next question.

G o l d  Sm u g g l in g  f r o m  G o a

*56. Sliri Sidhva: (a) Will the Minister of Finance be pleased to etate
■whether casefe of gold smuggled from Goa to India were detected at Castle Eock
and the frontier post, about the third week of December, 1949?

(b) If so, what waa the value of the gold so detected?
(c) Was the gold confiscated?
(d) Was the gold brought from Goa itself or from abroad?
(e) Has anybody been arrested in this affair?

The Minister ol Finance (Dr. Matthai): (a) Yes.
-(b) Rupees 65,674.

(c) The gold has, as a first step, been sei&ed, and regular adjudication orders,
which may involve confiscation, will be passed by the local Customs authori­
ties after necessary inquiries have been completed.

(d) It wag; imported into India from Goa.
(e) No.

Shrl Sidhva: May I know, Sir, why no arrest has been made when the
man has been detected with this confiscated illegal article?

Dr. Matthai: The matter is \mder enquiry and it will depend on the result
•of the enquiry whether any action of that kind would be taken or not.

Shri Sidhva: Is the enquiry conducted by the cust<jm8 authorities or by
the police authorities?

Dr. Miatthai: The enquiry is conducted by the customs authorities.
Shri Kesava Rao: May I ask whether gold was smuggled to India by

Indians or Goans?

Dr. Matthai: As far as I know, they are Indians in these particular cases.

Shri Sidhva: Did this gold come from Goa or was it smuggled frpm some- 
w'here else?

Dr. Matthai: I am not in a position to answer that question till I get the
report from the customs authorities.

Dr. Deshmukh: In view of the fact that we are deficient in gold, need we
!be so strict about gold being smuggled into India.

Shri Kamath: Is it a fact that novel modes of smuggling are being em­
ployed such as secreting gold inside the body and similar methods?

Mr. SpelUcer: Order, oixler.

Shri Tyagi: What is the rate of duty?

Mr. Speikor: Order, order. Next question, Mr. Sidhva.
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F o b b io n  E x o h a n o b  f o r  S t u d e n p s

*67. Shri Sldtara: (a) Will the MifRster of llnance be pleased to
amount is annuaUy provided as foreign exchange for studente proc®®  ̂ ^
study to foreign countries, both in soft and hard currency areas?

(b) How many students are today in foreign countries who have heon pro­
vided this facility?

(c) How many applications have been received for the current year?

The MiniBter ol Finance (Dr. Hatthai): (a) Soft currency.-~(i) Maintenance
allowance at per mensem, (ii) Actual fees, and (iii) Equipment allowance

£15,

Hard currency.— (i) Maintenance allowance at $160 per mensem, (ii) Actual
fee8, and (iii) Equipment allowance equivalent to Rs. 500.

(b) 3,177.
(c) 427.
Shri Sidhva: May I know whether in the agreement entered into by the

Oovernment of India with the U.'S.A. day before yesterday, any change has
been made as regards these allowances, about which the hon. Minister stated
just now or whether they are the* same under the new agreement?

Dr. Matthai: No ('hanges have been made on account of that particular
agreement.

Shri Sidhva: Do they get also the medical expenses and also expense for
some apparatus? If so, how much?

Dr. ICatthai: There are special cases where, for example, a student who is 
pursuing a science course has to get some expensive equipment or a student
falls ill and he has to meet medical expenses. Special provision is made in
order to meet these cases.

Dr. Deahmilkh: May I know when was this suflftciency or excessiveness of
the allowances examined for the last time?

Dr. Matthai: That is a question v/hich the hon. Member must address to
iny colleague, the Minister of Education.

Dr. Deittunukh: Is not the hon. Minister aware that a good many of these
allowances enable students to take their wives and sisters and also maintain
them in the allowances that they get and would the hon. Minister like to
intervene in view of the scarcity of foreign exchanges?

Dr. Matthad: Financial considerations arise only after the proposals have
been initiated by the Ministry of Education.

R i TEBNCHMENT o f  G VIR 'M B N T S E aVANTS

*61. Sardar Hnkun. SiO| :̂ Will the Minister of Tlnance be pleased to staU»;
(a) the total number of Government of India employees retrenched till

December, 1949 due to the present economy drive; and
(i>) the number of displaced persons retrenched out of the number referred

_to in part (a) above?
The IQiilster of Tlnaace (Dr. Xatthal): (a) and (^ . The information is

being collected, and will be placed on the Table of the House in due course.
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Slirl ^ a g i: 1b »om e  g azetted  offioer a lso  re tre n ch e d ?

Dr. Matthad: As a matter of Uust, 1 have not got the inforanatioii
ready. I am compiling the information, nnd my answer is when it has been
completed, it will be placed on the Table of the House. At this stage, I am
not able to answer the hon. Member. *

Blirl Sidhva: Will the intimation be given to the Members at the time of
placing this on the Table. As the question now lapses, may I know when will
this \ye placed on the Table? The hon. Minister stated that the occasion will
arise for asking supplementaries then.

Mr. Speaker: I think intimation is being given. Whenever information is
supplied, Members are informed that certain information promised in reply to* 
question so and so has been placed on the Table of the House. A circular is
being sent fco that effect, so far as I am aware.

Sardar Hukam Singki: May I ask whether the length of service filone is- 
taken into consideration or whether there are other considerations?

Dr. Matthai: I would be in a better position to answer that question later.
Shri Ra] Bahadur; May I know whether any principles have been decided

on the basis of w'hich retrenchment has been effected?
Dr. Matthai: The only answer I can give to that question is an answer

which I gave to a similar question addressed to me during the last session
of the Constituent Assembly and that is that as far as possible Gk>vemment’s
policy is to avoid large scale retrenchment. That is as far as I can go in the
matter of laying down a general principle at present.

Shri Ba] Bahadur: Tn the case of unavoidable retrenchments have any
principles been followed according to which such retrenchment was t(> be
effected?

Dr. Matthai: The only principle that one can lay down in those cases is to
i?eo that retrenchment is effected with the least injury to the interests concerned'
and with the greatest degree of fairness.

I n d ia n  H o n o u e s  f o r  t h e  A e m b d  F o r c e s

Shri A. B. Gurung: Will the Minister of Delenoe be pleased to state:
(a) the Indian Honours for meritorious services by soldiers in three artnft

of the fighting forces; and

(b) the names of recipients of such Honours in Kashmir Operation?
The Minister of Defence (Sardar Baldev Singh): (a) and (b). I presume

the hon. Member has in mind the gallantry awards recently instituted. Tf so,
I would invite his attention to the two press communiques issued l)v the
Defence Ministry on the 26th January 1950 and which were published in 
newspapers on the 28th January 1950.

Shri A. B. Gurung: In regard to the recipient of such honours, may I know
whether Government have decided to grant monetary allowances by way * of
pension or land in lieu of such allowances?

Sardar Baldev Singh: We have got no surplus land but as regards cash
!U\<\''ards it depends on the gallantry of the personnel concerned. No specific
rules have yet been laid down that in such and such cases so much cash
reward will be given.
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Shii A. B . Gttrnttg: How does the recipient of the Victoria Cross stand by 
way of merit?

Sardar Baktev Singh: We have got our own awards and if the hon. Member 
will refer to the precis coinniunique which I mentioned and which was published 
in all the newspapers on the 28th January he will get a clear picture of the 

wards we have instituted.

Sluri Kamath: Are any mihtary distinctions or honours, besides those men­
tioned in tike press communiques; under the consideration of Government at 
present?

Sardar Baldev Singh,: All the honours and awards that we have decided 
upon have been i)ubhshed in the papers.

Shri oabaadia: Is it a fact that the Gurkha Bifles have not received tiie-ir 
•due recognition for their work in Kashmir?

Sardar Baldev Sixigh: If the hon. Member will refer to the press communique 
the list gives the names of all the officers and men who have received these 

awards and he will find that everybody who deserved an award is included in 
the list.

Shri Tyagi: May I know if any of these honours entail the payment of cash 
by way of pensions or rewards? *

Sardar Baldev Sin^: 1 believe that some of the awards do carry cash pay­
ment also but it is not possible for me to give definite information. *

Shri Tyuffi: Does the Param Vir Chakra carry any sort of pension just as the 
Victoria Cross did?

Sardar Baldev Singfa.: T believe it does but I would not like to commit myself 
unk't ŝ T am quite sure about it.

O u t s t a n d in g  A oo o u n ts  o f  M il it a r y  P b r s o n n b l

’*‘66* Pandit H. B. Bhargava: Will the Minister of Deface be pleased to 
state:

(a) the number of Military and eo;-Military personnel whose claims on 
account of pay, pension and other allowances, are still pending since the partttiou 
on account of records or money for payments fibt having been received from the 
(lovernment of Pakistan?

(b) the total amount of claims outstanding upto the end of December, 1949;
and

(c) whether any steps have been taken or are being taken to expedite pay­
ments to all persons concerned?

The Minister ol Defence (Sardar Baldev Singh): (a) No claims are out­
standing on account of payments not having been received from the Govern­
ment of Pakistan since all such outstanding claims have to be settled initially 
by the Government of India s\jbjeet to subsequent adjustment with the Govern- 
JMcnt of Pakistan.

There are, however, about 11,000 pension claims and about an equal num­
ber of claims for arrears oi pay and allowances in which records have not been 
received from the Government of Pakistan.

(b) This information is not readily available
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(cj) Every effort is being mttde to obtain the relevant doi'uments  ̂ froni 
Pakistan. Anticipatory and provisional pensions have been authorised in 
about 10,000 out of the 11,000 cases to avoid hardship to the individuals.

Pandit M. B. Bhaxgava: What was the agreement with the Government of 
Pakistan on this matter?

Sardar Baldev Singh: The agreement is that we have to bear all the ex­
penses* in connection with the pensions and alter they are paid we have to 
settle with the Pakistan Government. Whatever military personnel, officers 
and ranks, have gone to Pakistan, their expenses are to be borne by Pakistan 
and the others by us.

Sliri Kamath: Among those persons who have submitted their claims for 
pay or pension are there any officers or men who belonged to the I.N.A.*?

Sardar Baldev Singh: That question does not arise.

sardar B. S. Man: Apart from pensions, have the moneys which had been 
de[)Osited by soldiers in their regimental centres been paid beck or got back 
from Pakistan?

Sardar Baldev Singh; The money which belongs to the regimental centre 
goes with the regimental centre. Whichever regimental centres have come to 
India their funds have also come to us. As regards the regimental centres 
which have gone to Pakistan naturally their money has also gone to Pakistan.

Sardar B. S. Man: I am referring to Indian soldiers who were attached to 
regimental centres which are now in Pakistan. What about their money which 
they had deposited with their regimental centres, for instance the one at 
Sialkot?

Sardar Baldev Singh: The question is not clear. Most probably the hon. 
Member is mixing up the regimental funds with individual deposits. As far as 
individuals’ deposits are concerned they are quite separate. I believe they 
have all been transferred to the personnel serving with the Indian army at 
present. I thought the hon. Member wanted to know about the regimental 
funds.

Sardar B. S. Man: I wanted to know about the funds of individuals. There 
has been u practice among soldiers to deposit their money with their regimental 
centres. Those soldiers have now come over from Pakistan to India and are 
now attached to the Indian army. Have tlieir deposits lying with the Pakistan 
regimental centres been paid back to them?

Sardar Baldev Singh: I have made it quite clear that it is the responsibility 
of the Government of India. We pay these soldiers whatever money they have 
deported and later on we realise it from the Pakistan Government.

Shri I^agi: May I know if the claims of those soldiers have been settled, 
those whose claims are against the Government here and not against the

Pakistan Government, whose money is not to come from Pakistan nor their 
records to come from Pakistan?

Sardar Baldev Singh: The hon. Member wants to know about the claims for 
pension of the officers and men serving in the army. That question does not 
arise, because all those claims are being settled. We have an efficient organi­
sation which deal with outstanding cases.
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SlKH SOLDIBRS' UNIFORM (K iRPAN)

^09. Sardar Eukam Si&gh: (a) Will the Minister of Defence be pleased to 
state wlietfher iShe Sh^omani Ourdwara Prabandhak Committee made any 
representations for the inclusion of kirpan as a part of the uniform of the Sikh 
soldiers ]ust as khukhri forms part of the Gurkha soldiers’ uniform?

(b) If so, what has been the result of these representations?
The Minister of Defence (Sardar Baldev Singh): (a) Yes.
(b) The attention of the Shiromoni Ourdwara Prabandhak Committee was 

drawn to the following provision in the Army Begulations:
“ In units in which Sikhs are authorised to wear Kirj)aii. it will be worri 

on all cerenioniiil occasions and on other occasions at the discretion of the 
officer commanding the Unit. Uniformity within the Unit will be maintained 
as regards the method of wearing Kirpan both in uniform and in plain clothes’ '.

Shrl Kamath: Is it not a fact that the wearing of kirpans by Sikhs has been
included in the Fundamental Rights of the Constitution?

Sardar Baldev Singh: I think so.

Shri Kamath: Then is it only for ceremonial occasions that they have been
allowed to wear kirpans? "

Sardar Baldev Singh: As far as this question is concerned, the right has 
been admitted, but we cannot force each and everybody to wear kirpan.

Sĥ i Tirumala B4o: Is the size, length and breadth of the kirpan fixed 
by the Defence Minister?

Sardar Baldev Singh: No.
Sardar B. S. Man: Will the claim of the Adibasis to wear bow and arrows 

be also considered?

I ORAL AN8WBRB 65

W o m e n ’s M e d ic a l  Sb r v io b

*76. Shri B. K. Das: Will the Minister of Health be pleased to state:
(a) whether the W omens Medical Service is still in existence;
(b) if so, how many physicians are now in that service; :\nd

(c) in what works they are employed?

The Minister of Health (Balknmail Amrit Kaur): (a) No. The Service as 
such was wound up in iSeptember, 1949, and arrangements were made to 
absorb members of the Service in Provincial Medical Services or the Service 
of institutions in which they were working.

(b) and (c). Do not arise.
Shn B. K. Das: Have they all been absorbed in the regular Services?

Ba]klimari Amrit Kaor: I believe there were twenty<three W.M.B. officers, 
excluding the ones serving in the Lady Hardinge Medioal College. Those
serving in the Lady Hardinge Medical College have all been retained. Out of
the others, eight resigned, one or two have gone to Pakistan and some have 
found other employment. The rest have been absorbed. There were some 
Beserve officers too, and they too have been absorbed, or are being absorbed.



E c o n o m y  Co m m ttteb  a n d  E x p e n d it u r e  o n  R iv e r  P r o j e c t s

*77. Prot. K, T. Sbah: (a) Will the Minister of Tina&ce be pleased to state 
the amount of saving estimated to be made in 1949-50 as a result of the 
acceptance of Economy Comniittetvs recommendations in respect of Caj)ital 
Projects of multi-lateral lliver Training and Irrigation, and the action already 
taken, or proposed to be taken, by Government on those recommendations?

(b) What is the amount actually spent on these several projects up to the 
3]st December, 1W9, and the revised budgeted figure to b  ̂ spent in the year 
1949-50, with a view to economy?

(c) Will Goveijjment state the total annual amounts estimated to be spent 
on thest̂  projects till these projects are completed?

Tlie Minister of Tinance (Dr. Mattliai): (a) and (b). The Economy 
Committee did not make any recommendation regarding the curtailment of 
expenditure on River Valley Projects. The Government of India, however, 
made an independent review of their budgetary position and for the details of 
economies effected as a result thereof during the current and )iext year, I 
would request the hon. Member to await my Budget Statement.

(c) The River Valley Projects in operation are Bhakra and Nangal, Hirakud 
and Damodar Valley projects. The estimated costs of these projects till 
completion are:

Rb.
Bhakrft-Nangal . . .  . . 129 orores.
Hirakud . . . .  . . 48 cropes.

D. V. C. . . . . . . . 63 orores.

Shrl Siva: May 1 ask whether the Economy Committee has made any recom­
mendation in respect of capital projects such as the Tungabhadra Project which 
is of immense irrigation service to Rayalaseema?

Dr. Matthai: No.
Shri Frank Antbony: Will the proposed economy measures retard the target 

dat« of these projects, and if so, by what period?
Dr. Matthai: I would suggest that the hon. Member should reserve his 

question till 1 have made my actual proposals regarding these matters in my 
Budget.

Shri Jliun]hunwaia; Has the progress of any project been hindered to any 
extent because of the economy measures?

Dr. Itattbai: May I give the same answer to that question also?
Shri Jhun]hiinwala: 1 want to know whether the progress of any project 

has been hindered till now because of the economy already effected or 
announced.

Dr. Matthai: The actual proposals regarding the capital expenditure on 
these projects would be finalised only ŵ hen the Budget has been finally framed, 
so that these questions are dependent on the final proposals to be incorporated 
ir the Budget.

Shri KoBaain Imam; As far as the Damodar Valley }jroject is concerned 
may I know what was the amount that was sanctioned in the Budget and 
what is the amount that is now being proposed to be sanctioned?

Dr. Maittiai: I am afraid my hon. friend must await my Budget Statement.
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A l l o c a t io n  o f  I n c o m e  T a x  R e o b if t s

*7B. Prof. X . T. Shah: Will the Minister of Tlnaaca be pleased to inform the 
House as to the recommendations or awiird of Shri Chintaman Deshmiikh 
regarding the allocation to be made of the divisible proceeds of the direct taxes 
on income of individuals, partnership firms, joint families and joint-stock com­
panies to the various States, including merged States, Unions of States, and 
Ohief Commissioners' States?

The Minister of Tinaace (Br. Maithai): A statement showing the allocation 
of the Provincial share of the income-tax amoii^j the various Provinces made 
by Shri C. D. Peshmukh is' placed on the Table. The allocation does not 
cover the former Indian States merged in the various Provinces as the problem 
of financial adjustments between the Central Government aqd the Provinces 
arising from this merger is \mder separate consideration of Government. The 
allocation does not also deal with the continuing States and Unions as the 
financial adjustinents between them and the Central Government are regulated 
by the agreements under Article 278 of the Constitution. Under the Consti­
tution the question of allocating any share of income-tax to the Chief Com­
missioners’ States does not arise. -
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Statement
AUooaUon of the'Provincial Share of Inoome'Ta^.

Madras 1 7 -6  %
Bombay 21 %
West Bengal 13-6 o/o
U .P . 1« %
Bihar >2-a %
C. P. 6 %
Punjab «-S o/.
Assam 3 %
OrifiSA '  s  %

Prof. K. T. Shah.: Inasmu(jh as the allocations made, as reported, cover
the whole hundred per cent, of the divisible pool, may I know w’̂ hat the hon. 
‘Minister considers likely for the States which are under ‘ separate considera­
tion’, according to him?

Dr. Matthai: Does the hon. Member want nie to anticipate the result of 
my consideration?

Prof. K. T. Shah: I only want to know whether there is any margin left, 
inasmuch as the total allocation already amounts to 100 per cent.

Dr. ICaitttUli: The real point is this that as far as these u)erged States are 
■concerned, in view of the extension of the Income-tax Act to these merged 
States it is likely that there might be an addition to the divisible [)ool of 
Tnconie-tax.

Shxl B. Das: With reference to the observation of Mr. Chintaman Deshmukh 
in his note: “ 1, therefore, confine myself to the reallocation of the relative 
percentages arising out of partition*’ , may I know whether it was the instruc­
tion of the Ministry of Finance that the Arbitrator should confine himstlf to 
that naiTow  margin?

Dr. Matthai: Yes, Sir. That wne the instruction that we gave to Mr. 
Deshmukh, that is to say, the enquiry that was remitted to him was confined



to a re-examination of the provisional allotment made last year. It was en­
tirely with reference to that that the reference was made to Mr. Deshmukh.. 
But with regard to the general issue I would like to say this that Government 
have under consideration the appointment of the Finance Commission provided 
in the Constitution at a very early date and not to wait for the two years pro­
vided in the Constitution.

Shrl Ohflpliha: May I know when the Finance Commifision will be appointed?

Dr. MatttaAi: That matter is under consideration. We w-ant to expedite it.
Shrl Hoflsaln Imam: In the redistribution of the excess, was the population! 

of the merged States taken into account, for instance in the case of Bombav 
and Orissa?

Or. lltttU I.' TUnt w ,,  outside the purview ot Mp. Deshmukh < enqultv.

r e v e ^ J t a t ' S T * , " ' '  '  “ V ' '  ”  ‘ ''•“ h*levenues tha-t might be derived from the existing States will increase the- 
quantum of fche Income-tax that the Government of India will cet it is the
evenu”es i L  revenues ap'art from Zrevenues that are bemg derived from the old Provinces, for purposes of alioca-

in nmtters which will come under consideration,
in connection with the question ot these merged States.

Shri BiSwaiuUl Das: May I know the reason why the scope of the enquiry
flu »nd why the (fovernment of India took uj.on themselvesthe responsibility of such narrowing down? tnemst,i\es

Ih . Mattlui: H was because all these wider issues which arc issues of verv
fTnronHat?! "h ® States are issues that could moreappropriately be considered by the Finance Commission with its wide powers.

Btewanath Daa: Are Government aware of the fact that in these merecd 
nifd ThlT ^1‘ateoever has been collected during the past two years

who took responsibility for the administration of these- 
States? of Income-tax allocation in respect of these merged

T am enquiring into the question of these merged States and
T will keep the hon. Member'a point in mind.

Shri Tjragi: Will the allocation be effective only for the next Budget year 
or for more years than one? ‘ ^  ‘

Dr. Matthai: From the 1st of April, 1950.

Shrl lyag l; How long will this last? When will it be revised next?

Dr. l^ A a i :  It will continue to be in force until the Finance CommisBion 
has reported.

Shrl B W ^ a th  Dts; Will the Finance Minister give a chance to this House- 
to discuss the Deshmukh Award?

•n I see no point in doing that, because the reference to Shri
Ueshmukh was made on the understonding that whatever award he giveB would 
be binding on all. There is an end of the matter.

Shrl Jb^honwala: Were all the Provinces a party to this reference?
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Dr. Katthai: Before Shri Deshmukh was appointed to conduct this enquiry,. 
1 consulted the more important provinces, who agreed to the nomination of 
Shri Deshmukh for giving a binding award. '

Shri Jhunjhunwala: Were not all the provinces consulted and were they not 
all parties?

Dr. Matthai: I could not say I did so specifically; I ascerttiined generally 
that the appointment would be acceptable to the provinces.

Shri BiAwanath Das: Will the Finance Minister please lay on the Table of 
tlK’ House a coi)v of the views of each province in this regard in the form of 
a White Paj^er?

Dr. Matthai: 1 will consider that.

A g e  B a r  f o r  A d m is s io n  to  D b f i!.n o e  Se r v io b s

*88. Dr. Deshmukh: (a) Will the Minister of Defence be pleased to state  ̂
whether it is a fact that for recruitment to the Defence Services, boys wishing, 
to join should be Matriculates below the age of 10?

(b) Is it a fact that Matriculates above the age of 16 are (i) disqualified for 
entry into the Defence Forces of certain category; or (ii) proposed to be 
disqualified hereafter?

(c) Is it a fact that in many places no one who has not completed the age 
of 16 is permitted to appear for the Matriculation Examination?

d̂) Has the attention of Government been drawn to this matter?
(e) If so, has the matter been examined and with what result?
The Minister of Defence (Sairdar Baldev Singh): (a) To be eligible for admission 

to the Joint Services Wing of the National Defence Academy, applicants should 
have passed the Matriculation examination and should have completed their 16th 
but not their 17th year on the 1st day of the month in which the course starts. 
As regards the Militai*y Wing, the age limit for admission is between 18 and i21. 
For recruitment to the Air Force other than through tl)e Joint Services Wing, 
the prescribed age is between 17 and 21 and for the Indian Navy the minimum 
age is 17J years.

• (b ) N o.
(c) According to information at present available with Government certain 

Universities and Schools have prescribed 15 years as the minimum age for 
pswssing the Matriculation Examination, while certain others have placed no 
restriction at ail. Government are not aware that there is any university or 
other educational institution who have prescribed 16 years as the minimum age 
for this purpose.

(d) and (e). Do not arise.

Shri Kamath: Where there is no Matriculation Examination, is a corres­
ponding qualification recognised by the Defence Ministry?

Sardar Baldev Sing^: In certain cases where there is no Matriculation Exanii- 
natdon, we have given exemptions. I believe this happened in one or two cases.
If the hon. Member has got knowledge of acme institutions where there is no 
Matriculation, he can give me the information and I shall look into it.

Shri Kamath; Within the last two years since August 15, 1947, have there 
been numerous applicationg on the one hand, from non-Matriculates otherwise 
qiialified, and also from graduates on the other?
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Sardair Baldev Singh: A& far as the Inter Service® Wing is eoncemod, the 
‘question of graduates does not arise, because they are not within the age-Umit 
prescribed. As regards people who axe not Matriculates, I  do not think a large 
luimber of Qppiications have l)eeii received.

8hri Sidhva: May 1 know whether the response to recruitment to this tScrvice 
iti encouraging?

Sardar Baldev Singh: The response is not as encouraging as we wish it to 
be, but I believe that it is due to the fact that we have only recently started 
the Inter Services Wing.

Dr. Deiflimukh; May I take it that no change in these age limits is proposed 
for the present?

Saordâ  Baldev Singh: For the present, yes, unless experience show's that 
there is some hardship or difficulty.

Dr. Deahmukb: May 1 know if the Defence Ministry has taken note of the 
fact that in the schools in most provinces the empnasiH on proficiency in 
English has diminished and may T know whether they have lowered the stan­
dard of proficitincy in English in these Services?

Sardar BaUUv Singh: Not at present, but in due course of tinie, it may be 
necessary.

Sardar B. S. Man.: Are Government aware that boys from the usual martial 
classes never matriculate themselves at the age of 16?

Shri Tyagi: Are there in th« Army at present officers occupying senior posts 
who have not jxissed Matriculation?

sardar Baldev Singh: 1 require notioe.
Shri Vyad: May I  know if, in the olden days, officers in the Army were 

appointed without taking into consideration their educational qualifications?
Sardar B&ldev Singh: That may have been the practice in the beginning of 

the last century, but it is not so at present.
Shri Tyagi: May 1 take it that the Army is closed to persons who have not 

received education ?
Mr. Speaker: Order, order. It does not follow.
Shri Vrank Anthony: Is it not a fact that the School Certificate Examination, 

popularly known a?; “ Senior Cambridge” , is a<;oepted as equivalent to the 
Matriculation ?

Sardar Baldev Singh: I have already stated that exemptions have been 
given. For instance, if I remember aright, students coming from the Doon 
School have been exempted.

Shri Frank Anthony: Is it a fact that recruitment to the Armed Forces 
through the U.P.S.C. has not proved satisfactory?

Sardar Baldev Singh: As I stated just now' in reply to another supplementary 
question, the response is not as satisfactory as we wish it to be. But the diffi­
culty, most probably, is due to the fact that we have started this Inter Services 
Wing only recently. We want to ascertain first what the effect of the pre.sent 
system is, before we can make any change,

Shri Siva: May 1 enquire if the Defence Minister will be pleased to relax 
the age restrictions in regard to Harijans, considering...........

Mr. Speaker: Order, order. It is a suggestion for action.
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A c q u is it io n  o f  L a n d  in  G cjegaon f o r  A e s b k a l  
Qiani G. S. Mnsalir: (a) Will the Minister of Defenoe be pleased to

stale whether it a fact that the CTOveriimeiit of India have taken land from
the villagers of Gurgaon, for building an arsenal there?

(b) If the answer to part (a) above be in the affirmative, what compensation
has been paid to the land-owners?

The Minister of Defence (Sardar Baldev Singh): (a) Yes; a certain area in. 
Gurgaon ha=H been requisitioned for defence purposes.

(b) The compensation is still being assessed by the Civil Authorities.
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OUnl O. S. ICusaflr: How long will it tnke to decide the compensation?

^  ))l - If ^  )»  c r k

- «* c)̂  V   ̂ cy*-

Sardar Baldev Sin|^; A few caseB have been decided and the others which 
are at T)resent pending with us will be decided soon. Compensation has been 
paid in a few coses wliere a decision had been airived at.

JXS JS ^  ^  IXC. JJtS

Giaaii G. S. Muiaflr: May I know from the hon. Minister for information the 
numh îr of small land-holders whose land has been acquired?

y  Of>»< V '
(details) ,1,

Sardar Baldev Singh: If you want to have complete information on this point. 
I can give you fuU details thereof, but these are not available with me at the 
moment.

ct-U : yL ~- -  ^

u ^ r  i  ^  US'* l /

■ (> •  -d*» ^  V*
Giani G. S, MusaAr: Is the hon. Defence Minister aware of the fact that the 

small land-holders whose land has been acquired are still being served with 
notices for the payment of land revenue?

usV  If -  ft, ^

Jl- tJ ^ ^  J* (RequiBition) tS wj,(



SUdftl Bftldev Singh: It is possible that this might be so. E'Ut tbo Govern- 
me.it have no intention to levy the land revenue from those persons whose lands 
have been requisitioned.

^  ^  

l /* V  ^  ^  J  ^  ^  ^  c ^ J  ^

r> ^  W*> Jlii ^  -d*» o * ^

-  [Ji*' A )

Qirai O. s. MuBafix: Is the hon. Defence Minister aware of the fact that not 
only those land-holders whose land has been requisitioned have been served 
with notices for the remittance of land revenue, but two or three of tihem have 
also been sent behind the prison bars for non-payment thereof?

^  ^  ^

^ i  (information) ^
-  I? yĈ \ ^  y

' Sard&x Baldev Singh: If the hon. member knows any such cfise and furnishes 
me with w^hatever information he has got, then I will institute enquiries in the 
matter.

Sardar B. S. Man: Are Government proposing to provide alternative land to 
tho8-3 landholden:; whose land has been requisitioned by Government?

Sard&r Baldev Singh: Every possible effort is made to give them alternative 
land. Wherever it is not possible, due compensation is paid.

Shri Kam&th: When was this land requisitioned and what is the composition 
of the Claims Tribunal? ^

Sardar Baldev Singh: The land was requisitioned on the 19th September, 1040.
Shiri Kamath: What is the composition? Who are the members of this 

Claims Tribunal?
Sardar Baldev Singh: The District Magistrate, Gurgaon, has roughly assessed 

the initial amount of compensation at B s .. 15,899 and the annual recurring 
oompositio)! at Ks. 18,600. "

Shri Tyagi: Is not the compensation paid in advance before the lands are 
acquired ?

Sardar Baldev Singh: No, Sir.

Shri Jhanlhunwala: Ir the compensation paid according to the Land Acquisi­
tion Act or is there a separa.te principle fixed for it?

sardar Baldev Singh: I  could not say. This compensation has been fixed 
by the District Magistrate.

Shri Kamath: How many persons have lodged claims so far?
Sardar Baldev Singh: I have not got that information, but I  could get it for 

the hon. Member.
Shri Jhunjhunwala: Is it according to an arbitrary decision that the Magistrate 

will fix the compensation or is there any principle to guide the assessment of 
^compensation?
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Sardar Baldev Singh: It is not au arbitrary decisiou but is done' according 
to the Land Acquisition Act and whatever procedure is laid down the compen­
sation is calculated according to ih e  rules under that Act.

I n co m e -t a x  O fficebs

*70. Shri 8 . 0. Samaiita (on behali of Shri Barman): (a) WUl the Minister 
o i  Finance be pleased to state the total number of income-tax ofl&cers in the 
Income-tax Department?

(b) How many of them are pe.rmanent and how many temporary?
(c) What is the longest duration for which an incumbent has remained 

temporary?

The Minister oi Finance (Dr. M^tthai): (a) There are 811 sanctioned posts of 
Income-tax Officers in the various grades out of which 652 are perznSiiient posts 
and 269 temporary posts.

'(b) There are 128 permanent Income-tax Ollicers. Orders have recently been 
issued for the confirmation of another 240 Income-tax Officers making a total of 
868 permanent officers as against 552 permanent posts. The balance of the 
posts are either held in a temporary or in an officiating capacity. A number of 
them have alS3 been earmarked for the confirmation of probationers and war- 
service candidates.
' (c) The information is not readily available, but all officers who had qualified
themselves for confirmation were confirmed in the permanent vacaijoies available 
•on the 1st October, 1944.

Shri Tirumala Eao: May I know the number of officers in the senior cadre 
who are being given extension after extension, twice or thrice?

Dr. Matthal: I have not got the information ready— I could get it for the 
hon. Member afterwards.

Shri Sidhva: May I know whether these temporary members of the staff who 
are made permanent subsequently, are entitled to count their sendee from the 
day thay joined or from the day they were made permanent?

Dr. M&tthSi: If tihey have been in continuous service, the service will be 
credited to them.

Dr. Deshmukh: Have any of the Income-tax Officers in the merged States 
or from other States been already taken up in the Government of India's cadre?

Dr. Matthai: I should not like to say it ordinarily because it will depend a 
great deal on the kind of seniority they have and on their fitnesg for the kind of 
work they would have to do under the new arrangement. These questions are 
•decided actually on the merits of each case.

Dr. Deshmukh: But would tihe hon. Minister not care to see that those officers
who have worked in the States are not unnecessarily thrown out of employment ?

Z>r. Matthai: I  look into these cases carefully.

I n co m e -t a x  C asks in  W est  B engal

’̂ 71. Shri S. 0. SMnanta (on behalf of Shri Bamun): 'Will the Minister 
•of Finance be pleased to state:

(a) the number of pending Income-tax cases in West Bengal— in arrear and 
■current—till December, 1949; and



(b) the number of income-tax officers— t-emporary and permanent—employed 
to deal with them?

The Minister of Finance (Dr. ICatthai): (a) The number of aasessments 
pending in West Ecngal tie on 31st December, 1949 was as follows:

Arrear—52,186;
Cun«nt— 70,925;
Totfil— 123,111. *
(b) Number of permanent officers today—49;
Officiating or temporary— 58;
Total— 102.

Shri SidhvA: What is the duration of period for these 52,186 oases? How 
long have they been in arrears?

Dr. MaUbai: As the hon. Member knows, it cannot exceed four years.
Shxi Tirnmala Rao: Is there a quota or number of cases fixed for each officer 

which he should dispose of every year? *
Dr. Hattfaai: The real position is—as I have been finding as a result of my 

own txperiene-o during the past year— that the Income-Tax Department is 
greatly iinder-steffed considering the amomit of work th^ ’ have to do, as 
compared with, for example, countries like the U.K. and the U.S.A. Thati is 
really the reason for this large amount of arrears.

fflixi BidhTa; The hon. Minister said that want of ad^uate staff is the cause 
of 80 much arrears. May 1 know whether he is considering any proposal to 
increase the staff so that the amounts Ihut are due to the State Exchequer may 
be recovered promptly?

Dr. Matthai: Yes, that is a matter which is under constant consideration,
subject of course- to budgetary considerations.

E x o h an o b  Co n teo l  E vasio ns

*72. Shri 8. 0 . Samaata (on behalf of Shri Barman): (a) Will the Minister 
of Finance be pleased to state whether Government are aware of “ exchange 
control evasions”  by merchants by way of underinvoicing exports and overin­
voicing imports?

(b) If so, how many such cases have been detected up till now?
(c) What is the estimated loss in 1949 on foreign exchange account due trO

such evasions?

The Minister o l  Finance (Dr. Matthai)<: (a) Yes, I would invite the attention 
of the hon. Membe]* to the reply given in the Constituent Assembly (Legislative): 
to starred question No. 387, on the 7th December, 1949.

(b) Investis2;atiQns are in progress in six eases of such evasion which have 
come to notice.

(c) It is not possible to estimate the total loss in foreign exchange due to suob 
evasion.

Shri Tirumala &ao: From which Province do these cases come, Sir?
Dr. Matthai: I would ask the hon. Member not to press for an answer.
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Shri T. T. Krishnamachtfi: May 1 ask, Bir, if, iu cases where asseBsment 
takes place under section 30 of the Sea Customs Act and it is revealed that 
there is a diflference in the amount assessed and the amount of the invoice, any 
action is taken thereon or any consequent readjustment is made in regard to 
the exchange allowed to such parties by deducting from the quota given to 
itiiem?

‘ Dr. Matthai: Well, that is a matter which 1 would like to have notice of.

Dr. Deahmnkh: What amount of foreign exchange has been obtained by the 
Central Government as a result of the policy of investigation into the balances 
accumulated by certain Indian merchants in foreign countries?

Dr, Katthai: I have not got the information ready here.

Quininx

n s .  Shrl 8. 0. S iaunU  (on behalf of Shri Bam un): (a) Will the Minister 
of Haaltb be pleased to state what is the present stock of quinine in factory 
godowns in India?

(b) Is it a fact that just before the quinine famine of 1942, Messrs Bhaw 
Wallace Company was given contract to sell abroad accumulated stock of 
Indian made quinine?

The m nlfter of Htalth (Bajkamari Amrit Kaui): (a) The total stocks of 
quinine with the Government of India and the Governments of West Bengal 
and Madras are about 3,54,330 lbs. Government have no information regarding 
the stocks of quinine held by private firms.

(b) No.
Sliri Kajnatb: Is the present stock of quinine with the Government com­

mensurate with the incidence of malaria in India?
BalknmM Amrit Kaur: Yes, we reckon on spending about 100,000 lbs. of 

quinine every year and we have got over 300,000 lbs. at the moment—we have 
enough.

Shx} Kamath: What is the rate of mortality from malaria in India?
XalkasuMn Amrit Kaur: As I have stated before on tiie floor of this Hbusc, 

malaria not being a notifiable disease, it is extremelv difficult to get accurate 
figures but a rough reckoning shows that about 2 million people die of malaria 
every year.

Shri B. Dm: Is there an^ negotiation going on with ihe Indonesian Bepubliean 
Government to supply quinine to India?

Bajkumifl Amrit Xaur: No, Sir, because no imports of quinine are allowed. 
We produce enough for our requirements.

Shri B. Da«: May I  know who does not want to allow import of quinine into 
India? Is it the Commerce Ministry or anybody else?

Bajknmari Amrit Kaur: There }s no point in importing quinine when wd caxi 
increase our own pit)duction.

n m  B. Dta: Our production is very very lotr.
Hr. Bpaaker: Order, order.
126 P.D.
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Bbort B&ttoe QuestlOB m i JMnm

R a ilw a y  Aooid^bot a t  S iB m m

ttffi iBitttiva: Will the Miriiflter of ’SiaWrKyB b« pleased to fetate:

(a) whether on January 29th, at about 3-25 A.M. a railway accident oct5Un»ed 
at Sirhind (E.P. Railway);

(b) whati was the cause of the accident and what is the total number of
feiWualties; '

(c) whether the line dear signal was given before the 27 Up Eashinir Mori 
left the station for Skhind; and

(d) at what time the goods train ahead of the Kashmir Mail '5?T tip  Tiad'left 
the station preceding Sirhind?

The Miniflter of Transport a«nd R M w tfu  (Shri Gopalaswajni): (a) Yes.

(b) The Government Ingpector o f Eailways commenced hie enquiry into the 
cause o f the ^uscident on 1st February and his finding of the cause of the 
accident is awaited.

65 deaths, including 6 from among the injured admitted into Hospitals, and 
84 injured.

(c) and (d). .Siirhind, situated between Rajpura and Ludhiana, is a major 
station on that double line seetiom. The two trains involved in this acoident 
weiH3 (i) a down goods train which arrived at Sirhind and left &iBJb station on 
proper line clear, and (ii) 27 Up Kashmir Mail which was approaohimg Sirhind 
also on proper line clear. On a double Mne section, trains in opposite directions 
ars given line clear independently, subject only to other trains moving in the 
same dbection not obstructing their patti.

The point at which the accident occurred is on the Eajpura side of Sirhind 
sttttion yard. The down goods train bstd jttet l^ t  BilM^d ^tAtlon atid ivhHe 
passing over a diamond crossing on its way towards Jtajpum, ooviain o f its 
wagoujs derailed at the crossing. These w-agoas after ^railment moved towards 
and fouled the Up line on which the ill-fated 27 Up Kashmir Mail was approach­
ing Sirhind station. The mail train ran into the derailed goods vehicles which 
were foulfag its path, in ttris toajor aieokleint.

Acfcotdlhg to the information available, it appears that the *tfewti!nittnt of 
tile go6dg wagons and’ the apprttafch of the *Mail train at the point of acddcfnt 

hlmbst simultfinfebus, but iilore acciirate infomiatibn Will be available nfter 
the Government Inspector has completed his full enquiry.

ffitn ^ (Stva: The hon. 'Minijiter in h,h reply stated that gdbda train 
which left Suhind station and the 27 Up Kashmir Mail whieh was approaching 
.Sirhind were nmning on different railway lines. How >tben was it ^ a t  the 
derailed wagouR of the goods train which was running on an entirely differeot 
line obstructed the line on which the Kashmir Mail was approaching Sirhind, 
Wilding to'IiMb iKWident?

sllfl OopalMVUni: As to the exact cause of the MaMeot, ^ e ’«inU lM*e to
Rwait the QoverniriBnt Inspector’s report. But, »s «i® hon, -Meaiber irould 
have noticed from my answer, this derailment occurred at a diamond crossin? 
between one line and the other. The gttode wâ uns imibg d6flect«d from t̂heir 
line, derailed and capsized on the side of the lina on wUdi the Up Mail was
comincr. I
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ehriSHBmi;; May I know whetlwr a signal w not neoessairy M  ihe d k «o n d  
crossing, particularly when there is danger?

Shri OopaUWWEk I «feo«M suggest to %he *on. Member to ajwttit ilfce‘i^ u lt 
of ̂ he asqiney of tfie ODmmmeat l^peetor.

Shu Sldhva: I shall certainly wait for the report of the (Jovemment Inspector. 
All that I am interested to know 4b whether the hon. Minister has any wpart- 
mental information to give to the House. '

Shri Gopalaswani: I feel the Department would not like to give any opinion 
of its own at present when an impartial enquiry is being held.

Slirl S . IHs: Do Government propose to give any inteito hdp to the families 
of those unfortunate persons who met 'With their 4eath in tfgte ^ooidm l?

M ii^fafaaM aid: A Cananwgioner 4ias keen appointed. He is An oftwir of
the P.E.P.S.U. Government. Claims have been invited 4u:»d ^iMtrudtioog liiive 
been issued that these olaims for <)ompensaiion should be dti^Kraed of and eom- 
pensation amounts paid as quickly as possible.

Shri B, Dat: Does not the hon. Minister consider it neoeseary îo five some 
advance interim help before the Condensation Officer deoideg ibbe eafî ct amount.

Shri Gopalaiwami: Wtfll, if the €ommisgioner recommends iitetim relief, 
it will be^ ven .

Shri Bal Bahadur: May I know the number of wagons and carriages involved 
in ^ e  aooidax t̂.

SkA OmiitiMiaAnl: I think it  is about two and a half b o j ^  o f  the 'mail 
M n  tiiati were iav^v«d in this acci’()ent«

Shri Tirnmala Bao: In view of the large number of accidents occurring in 
the country, may we know whether there is any information available with the 
hon. Minister about this morning’s train tiisaster at Lucknow?

Shri Oopalaiwaml: l  think that accident occurred yesterday morning. 
That is also another unfortunate accident and ihat also occurred ioBide the 
station yard. An enquiry has been started and is proceeding.

Sardar fiukam Is the hon. Minister aware of the number^f ,4Mtiis
that have taken place sinoe his answer was prepaid, because press Mports 
say tiiat the number has reached one hundred?

fShit CtofMla««ami: The .informatkm. at our disposal up to tUs poiAt of time 
is 4yhat the oAimber Ulled is sixty»fivs.

Vffdar^Kitkam'81o||ir "When was this answer prepared?

This answer was prepared perhaps thirty-six hours 
r  haine asked my officers to give me tiie up-to-the-moment informaMB 

before I answered this question. I am therefore giving that figure as being the 
figure which we have at the present moment.

Shiri Ohallha: May I know what is the difference between ordinary crossing 
and diamond croasuig?

' ®hrl flopBtlBWSiiil: A diamond crossing looks a diamond,

Br. ▼. Sabramaalam: What was the time of the derailment t)ie goods
train and the time of the arrival of the mail train?

Shri Gopala«wami: They were almost sinniltaneons. According to the infor­
mation we have, it was either 8.23 A.M. or 8.26 A.M.
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Dr. T. Subramaniam: Wheu there whb a  few minutes diSerenoe, why 
cannot the guard of the goods train...........

Mf. Speaker: The hon. Member is entering into an argumeat.
Shrl Sidhva: Out of 84 persons admitted into the hospital^ how manj are 

eerioug cases? (
Shrl Gopalaawami: The following are the particulars;
Admitted to the hospit-al—44:

Policemen—2,
Military personnel— 18,
Civilians— 21,
Railway Staff— 8.

Bendered first-aid and discharged—40.
Shrl B. 0. Upadhjraya: May I know what was the total number of passengers 

travelling in the mail?
Shri Gk)palagwami: I am afraid 1 have not got the figure.
Dr. M. M. Das: May I know, Sir, whether Government suspect any act ot 

sabotage in this case?
Sliri OopalMwaxni: There is so far no reason to suspect any sabotage;*but 

we shall have to await the Government Inspector's report.
Shri Alva: Are we right in presuming that the two trains which collided were 

on different lines. ^
Shri Oopalaawami: They were on different lines. It is a double line track.
Bhri A. JOMph: sir, is it a fact that the driver and the guard were qrmpa* 

thisera with the Communist party and they have been deliberately reBppnaible 
for the accident?

Mr. Speaker: Order, order.
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WRITTEN ANSWERS TO QUESTIONS 
COKTBOL OF RasBBVB B a n e  o v x b  B a n k s  IK I k d ia n  St a t ss

’*'68. Seht Ckxirtnd Das: Will the Minister of Tinaace be pleased to state the 
number of banks that have recently come under the authority, direction and 
control of the Reserve Bank of India, and what is the total amount of deposits 
in these banks?

The mnister of lixiance (Dr. Matthai): The intention of ibe  hon. Member 
presunjably ia to ascertain the number of banks which have come under the 
supervision of the Reserve Bank as a result of the application of the Banking 
Companies Act to the areas formerly in Indian States. According to the infor­
mation available with the Reserve Bank, this number is about 26. figures 
pertaining to the deposits of these banks are not available as on a comfno\ date* 
but jbhese ftre estimated at about R«. 4*75 orores.

SoHBDtjLBD B a n k s

^64. Seth Oovind Das: Will the Minister of Tinanee be pleased to state the 
total number of Scheduled Banks at present and how many of these have been 
inspected during the last year?

The Miaister d  Tinance (Dr. Xatthai): The total number of soheduled banks 
as on the 81st January, 1950 was 101. During the year 1949, the inspeotiona of 
ten scheduled banks were completed.
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P A B L I A M E N T A R Y  D E B A T E S

(P art 11— P roceedings other than  Questions  anij A n sw b r s)

Friday, Srd February, 1950

The House met at a Qnarier to Eleven of the Clock

[ M r . S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS
{See Part I.)

11-43 A.M.

PAPERS LAID ON THE TABLE
A m e n d m e n t s  t o  P e s e r v e  B a n k  of  I n d ia  (N o t e  R e f u n d ) R u l e s , 1935

The Minister of Finance (Br. Hatthai): I lay on the Table a copy of
the notification making certain amendments to the Reserve Bank of India
(Note Refund) Rules, 1935, in accordance with the proviso to Section 28 of the- 
Reserve Bank of India Act, 1934.

NOTIFICATION
Dated tha 10<A, January, 19&0

In erercise -of the power conferred l>3’ the proviso to Section 28 and clause (q) of SuV
ai ĉtion (2) of Section 58 of the Reserve Bank of India Act, 1934 (II of 1954), the Centr^ 
Board of Directors of the Reserve Bank of India bv virtue- of the powers conferred by 
Section 7 of the said Act, and with the previous sanction of the Central Government,

tiie tollowinu amendment to the Resen*e Bank of India (Note Refund) Ivnie». 1935.
' the existins Rule 3 with its Sub-rules 3(1), 3(2) and 3(3) and eubstiiule itt

Its place the following :
A claim in ix-spect of a note ir.aj be pres)i^)^^io the prescribed oifioer at a^ir

office of Issue irrespective of the denom^^^^ of the note’ .”
' ''^ " 'N . SUNDARESAN,

Deputy (]lov>ernor.

COMMITTEE ON PETITIONS

Mr. Speaker: I have to announce that under sub-rule (1) of Rule 108 of
the Rules of Procedure and Conduct oif Business, the following hon.
Mv;itibers will form the Committee on Petitions; namely— Pandit Thakur D»s
Bhnrj^Mvn, Shri Cliimanlal Chakubliai Shah, Shri Deshbandhu Gupta, Shrimati 
Sucheta Kripalaui. Pandit Thakur Das Bhargava will be the Chairman of th»
Coarimittiee.

(1 45 )
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The Prime Mimstei (Shri Jawaharlal Nebiu): Sir, as the House is aware, 
"this debate on the President’s Address, is a new departure, and we have no 
iconventions to cover such a debate. This new Republic has to make its own 
conventions. I have followed this debate, and we as the Government have 
welcomed and will always welcome opportunities when hon. Members 
■can criticise the Government or express their opinions about the various activi* 
ties, of the Government. But I  have noticed that in the course of this discus- 
-sion a large number of matters have been raised or referred to, in fact the 
•discussion has been to some extent on the lines of the normal budget discussion.

Now, it is not for me, Sir, to limit the discussion in any way or to restrict 
it, but I would suggest for your consideration, Sir, and for fEe consideration 
o f  the House, that perhaps the purpose of this debate at the beginning of the 
session is somewhat lost. It is treated in the same way as a budget debate and 
I  am afraid details and relatively minor matters are also raised in it. The 
essential nature of this initial debate at the beginning of the session is to give 
an opportunity to the Opposition in the House to raise major questions of 
policy in fact to raise something which is tantamount to a vote of no confi­
dence by the House. A new House meeting together, a new Government or 
a Goveniment carrying on in a new session, wants to give this opportunity to 
the House to decide then and there whether they approve of that Government 
înd ^eir major lines of policy or not. If instead of that we have a debate on 

a large number of minor issues, the major issues are rather clouded and 
•obscured," and therefore perhaps the principal object of such a debate is not 
served. There is a difficulty, I  know, in this House because the Opposition is 
very small in numbers and it is therefore right and fair that some latitude be 
^iven.

It is not easy for me within the allotted time to deal with the multitude of 
questions that have been raised in the House, but I shall only deal with some 
major matters and to refer to some other matters briefly.

One hon. Member complained that the debate was limited to two dayŝ — ît 
Tias gone a little beyond two days— and I was a little surprised at that com- 
3 )laint because we are not taking away from the rights of the House but we 
-are adding two days for the first time to this kind of general discussion. If
the House wants, of course, it can always have a discussion on a specific issue
if it is so minded, but a general discussion extended rather indefinitely ten’ s 
iio lose, significance; the point at issue is lost; everybody speaks and every 
subject is raised. It may give a certain satisfaction to an hon. Member or to 
his constituents that a certam subject has been mentioned, but the significance 
ôf that debate is lost. •

There are one or two relatively small matters to which I shall refer right at 
the beginning. One or two hon. Members ol this House complained that a
•sufficient number of women have not been returned to this House. That, of
<iOurse, is not a matter which concerns Government policy or on which we can 
say much except that I would like to express my entire concurrence with that 
(;oijij)laint and my firm opinion that women had not been given a fair deal in 
-this country, further, in future it is a matter of serious' consequence to this 
country and to this House as to whether a sufficient number of women are 
returned or not. May I  add that in the experience we have had in foreign 
.countries in our delegations, in our appointments of women, say, in the United 
Natioas, appointments made by the United Nations itself, I cannot think of a 
single instance where that appointment has not justified itself. But can 
-think of many instances where appointments of men have not justified them- 
‘ftelvef?. Speaking from a good deal of experience, I can tell this House that 
wonien who have gone abroad in our delegations and for other work have, each 
0 0 6  of them, raised* the credit of India and have left a good impression the?©.

M O T I O N  0 ^  A D D R E S S  T O  T H E  P R E S I D E N T — C o n c ld .
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|TJieu, referring to another matter, an hon. Member, Mr. Tyagi, took excep­
tion to the ceremonial that was observed- when the President came in. He 
thought that it was too English for his liking and that we should haye conches, 
Off some other ancient insti-uments, blowing when he came in.

Shri Tyagi (Uttar Pradesh): I did not mean that.

Sliri jAwaharlal Neium: Whether he meant it seriously or not I do not know, 
but it does raise an interesting point for the consideration of this House and 
that is this: We are anxious in India to have our own customs and our own 
ceremonial, but when we adopt a certam practice or ceremonial, which come® 
from foreign cor.ntries, it has a certain meaning, I suppose. We have in this 
Constitution thnt we have adopted followed veiy largely the practice of foreign 
countries and more especially that of the British House of Commons. We 
hkve in our judicial system adopted a good deal from abroad. Would the hon. 
Member who complained, like us to have armies after the model of the Mah«- 
bhyrtha or modern armies, or use weapons which were used five hundred years 
ago oi' weapons that are used now? I say this because there is a tendency in 
this country i ; the name of nationalism to promote obscurantism.

Shri Hanuinanthaiya (Mysore): I take objection to tHat, Sir.

Mi. Speaker: Order, carder.

Sbri JawabarUd Nehru; The hon. Member may take objection. I regret to 
Bay thnt the hon Member merely gives an example o£ what I was saying.

-Sbii Hanumanthaiya: I repeat my objection.

Shri Jawaharlal Nehru: I  referred to the armies of the Mahabhartha and 
not to the doctrines of the Mahabhartha. So, the hon. Member need not at all 
get agitated about it. No discourtesy was meant to the Mahabhartha, but the 
point is that we mix up all the great "things of the past with the mmor trappings 
'o f the past. If we mix up the great things of the past and the minor trappings 
•of the past, the great things suffer, and the minor trappings may remain any­
how. Therefore we must be careful about this. India has suSered sufficiently 
in the past by being caught in the minor trappings. India became a slave 
cc'Untry, a conquered country, because it did not keep pace with the world. Tf 
we forget that lesson today, we shall again fall back. Nationalism is a vital 
force, it is a, great force and if we give up any part of the genius of our people 
and the basic traditions of our people, we lose a great deal thereby; we become 
rootless. At the same time nationalism often covers a multitude of sins and 
a multitude ot throw-backs on something that is dead and gone. What is 
communalism? In its very essence it is a thr(§^-back to some medieyal age, 
to a medieval state of mind and medieval habits and medieval slogans. So, 
when we talk about foreign customs and Indian customs, let us preserve every 
single Indian custom and every single Indian way of thought; but let us not 
igo back to something that has no application to the modern world. The 
President cacje in. There was no blowing of trumpets. He cai^fi keeping id 
■witn others. Does Mr. Tyagi object to people walking in step ?J j

Pandit Balkrii^a Sharma (Uttar Pradesh): The hideous head-dress of tha 
men who followed is objected.

H r. Speaker: Order, order.
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Sliri Jawaharlal Nehru: Does any hon. Member object to military officers 
accoIripanJ^ng our President? Do the lion. Members object to our military 
officers wearing the uniform they put on? Do they expect them to go about in 
the dress I am wearing today or in the dress some hon. Members are wearing?

Shri Tya^: Do you object to Tilak and Arati?

Mr. Speaker: Order, order; no interruptions.

Sliri J&wah&ilal Nelurii: I do not know what the hon. Member is thinkiiig 
about. Tilah and Arati, in the precincts of the House I do object. Outside, 1 
welcome them; in the precincts oif the House, I certainly object to them.

An Honourable llember: Why?

Pandit BaJkridina Sharma: There are differences of opinion on this with 
you, Mr. Prime Minister.

Mr. Speaker: Order, order.

Shri Jawahailal Nehru: That is 'why I venture to say to the House and I 
am deliberately placing before the House certain considerations which moved 
this Government and the Prime Minister of this Government. It is for the 
Ho»ise to choose their Prime Minister and their Government.

Pandit Balkrishna Sharma: We have chosen the Prime Minister in spite of 
our differences.

Ml. Speaker: Pandit Balkrishna Sharma will not interrupt. I shall not 
•How any more interruptions. '

Pandit Balkrishna Sharma: You may turn me out, Sir.

Mr. Speaker: Any interrupter will be asked to leave the House.

Shri Jawaharlal Nehru: The House will observe how certain observations- 
made by me which normally speaking I take it would be admitted as obvioua 
have, yet, somehow raised a great deal of excitement and passion.

Pandit Balkrishna Sharma: Even you are excited.

Mr. Speaker: Order, order.

Shri Jawaharlal N ^ru: I have stated and I refer again because these things- 
will occur again and again. The President will come again. The President 
will come accompanied by his ADCs and military officers. If the ADCs and 
military officers are to accompany the* President, are they to wear their m^itary 
♦Tniforrn or are they to put on a special \niiform for accompanying the President? 
Is our Ai-my to put on a different uniform? One has to be logical about it. 
One hns to think about these things. We can and we should consider what 
new customs we should introduce iri this House and in this country- but arfr 
we to introduce anything which gives us a sense of aloofness an? sloppiness, 
which has been the bane of this country and w'hich would lead inevitably to 
2iii;2Beien<5y and to many other evils. We Uve in an age where we have to be- 
nfficienl whether on the political plane or economic plane or any other plan&«
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We criticise tliis Govenuneiit for lack of efficiency, and may be, the criticism 
is right. I admit that in many ways the Government ought to be more 
efficient.' But, all theee qiiiilitits of efficiency, eto.Tcome in a certain context, 
in milieu, in environments. You cainiot have environments and milieu which 
totally lack efficiency and carry on your activities and then expect efficiency 
12 Noo phoenix out of ashes of inefficiency. Therefore, we have

to be clear about our wp̂ ys of life, and ways of functioning on the 
political, economic and social planes.

An hon. Member talked about revolutionaries. 1 think it was m y  frienrX, 
Mr. Tyagi, who said, we should have a Government of revolutioniiries. I 
shouM very much like to know Mr. Tyagi’s definition of a revoKitianary, 
because a revolutionary has been defined in many ways. In the old days, 

possibly, a normal definition of revolutionary activity would be an activity 
directed against the foreign Government. I accept that; I agree.

Shri Tyagi: I consider ;you as the ideal revolutionary.

Shii Jawahaxlal Nehru: I am flattered and gi-atified by this. May I say that 
1 entirely agree with Mr. Tyagi? But being a revolutionary at a time "when 
we have to oppose a foreign imperialistic Government, one can understand. 
It is <1 clear issue. Therein too there may be a difference of opinion in the 
fiense that one man takes to the bomb and calls himself a revolutionary although 
his action may actually be counter-revolutionary in consequence, in the true 
mechanics of revolution. Yet by some strange rnisuse of language, a bomb 
thrower has been called a revoJutionary. I would call him a counter-revolu­
tionary. Here is the test of a revolution against a political order represented 
by a foreign Government. Now that the foreign Government is gone, we are 
facing other problems. What is the test of revolution now? You see many 
of the people who were revolutionaries in the old sense of the word previously, 
Are no longer revolutionaries in the modern sense of the word. In fact, some 
of them may possibly be classed as actually reactionaries. So it becomes 
difficult to understand and define these terms except in the modem context ir» 
the new politicnl or economic, social order, call it what \̂ ou will. Merely 
because a person was a revolutionary as against the British Government, there­
fore he is necessarily a revolutionary today, does not follow. Hon. Members 
knoxv very well, some people who were our colleagues in the old days, intimate 
colleagues in the fight against the British are now' encouraging sabotage in the 
c o u n try . Take some of the communists. They were our colleagues some time. 
Today, they are carrying out an anti-social policy o f destruction and promoting 
chaos. They were revolutionaries. There >ire others who were our colleagues 
who arc opposing us. There are others again who may not be opposing us on 
the political plane, but on the economic plane, they hold different views jn 
this House. How many views are represented^bn the economic plane? It is 
•difficult to talk about who is a revolutionary and who is not till you define the- 
terms.

> There are some other matters which are important; I shall refer to them 
Tather briefly. There is the question of food. I think hon. Mr. Anthony hinted 
at the fact that the target date we have laid down for achieving self-sufficiency 
in food is not likely to be achieved and, therefore, we had better advance it 
by two or three years, I  do uot know where he gets his figures or bis informa- 
Sfien. Blit, 1 might inform him that we are going to achieve that and we 'will 
achieve it. I might inform him, it just does not matter what his information

I am convinc^ and so far as I am concerned, I am determined to achieve 
it. What is more, I might inform him that we have gone a good way in thal' 
■direction.
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That is, I speak not merely in terms of hope and expectation, but in terms- 
•f actual achievement today, that is, with such facts and figures as we have- 
got; we are making good progress on the food front.' Naturally we ,would like 
it to be fast-er and better. Unfortunately, there has been a lack of rainfall in 
Madras and in other places. In spite of that, we are doing fairly well, and w© 
hope to do better in the next year. I have not the exact figures before me^ 
but in this year, i.e., 1950, the amount of food we propose to import is consider­
ably lesB than half last year’s. Sometime or the other, the House would be 
informed of these details by the Food Minister, but it is much less and I  have 
no doubt that the year after the next, it wiU be much less still.

Siiri Sidhva (Madhya Pradesh): We have got sufficient foodr Sir.

Shn Jawaharlal Nehru: Then many hon. Members referred to controls 
and expressed very strong disagreement at the continuation of any controls. 
This is not the time to discuss this question of conti’ols. It is a complicated, 
and difficult matter which, this House, I presume, would discuss some time 
or the other. I should like to say this that while the inconvenience and even 
the corruption due to controls is obvious, there is another and a very important 
aspect of this question, which no responsible Government can possibly ignore. 
Wlien last time we withdrew controls, something in the nature of minor 
disasters followed. It may be that if you are prepared for a relatively long term, 
facing disasters and crises, we will right ourselves in tHe end. But it is not 
an easy matter to face this crisis for a year or two running just in the hope of 
adapting ourselves and I am quite convinced that our removal of controls two- 
years ago was a wrong thing. We made a mistake in doing so and if we had 
not removed them, we would be much better o3 (Hear, hear). I am not 
talking of all controls; of course, some may be removed— I am talking aboû li 
the basic things and especially food. It is a most dangerous thing to play 
about with the food crisis. On the one side we had to make an attempt to 
lessen prices of the basic necessaries, especially food etc., and on the other, if 
we take the slightest risk the thing goes up and anti-social people profit by it. 
I  do think what-ever credit this Government may have, it will be infinitely- 
lessened. However, these are matters for careful consideration by Govemmenfti 
and by this House.

Sugar was referred to. I might inform the House that the Tariff BoarC 
report on sugar has been received by Government, and it is going to be con­
sidered very soon. It is just a brief document about a thousand pages. I aai- 
told it is 450 pages, but it is difficult suddenly to grasp it.

Two or three othor matters I will not deal with. Criticism has been made 
on the subject of economy, on the subject of co-ordination wid efficiency; these- 
are very vital matters, but these are not matters of policy and we all agree tha<? = 
there should be economy, * there should be efficiency, there should be co-- 
•rdination; there is no disagreement; we may fail in bringing it about and we 
can discuss the measures to bring it about, but it is not a matter of disagree­
ment of policy.

Then again there is the question of displaced persons, refugees. There 
again, broadly speaking, there is no disagreement; there may be disagreement:
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as to the method of approach, as to the method of domg something. We are 
all agreed that it is the responsibility of Government and the country to provide 
for them, to rehabilitate them, to help them in evei-y way; but apart from the 
question of limitation of resources, money etc., there are a large number of 
other factors. I think and I hope, the House will agree with me that in spit& 
of our financial condition, the Government have not really spared money in this- 
matter. We could have naturally if we had funds like the U.S.A. thrown about 
much vaster sums. But I feel honestly that we, that is, the Government have 
been in eiTor in the approach to this problem, right from the beginning. Mo^iey 
was required; money is required but money is a secondary factor. After all, 
it is the human approach that is required on the part of the refugees, on the 
part of those who deal with the refugees. It is the approach of work that is 
required; people talk so much about loans and monetary help, and some
people say “ put on a new tax for the refugees’ '. I have come to
the conclusion that while money might no doubt give relief, so far as the 
process of rehabilitetion goes, it is not a question of money so much but other 
qualities that we ought to produce in ourselves and if you like, in the refugees. 
You will not rehabilitate a many by giving him Es. 200 or Bs. 2,000. The
average person thinks in terms of opening a little shop. Well, some shops
may go on; most shops wijl not probably go on; you cannot add thousands of 
shops all over and you pan only think of rehabilitation ultimately in terms 
of productive effort, that is adding to the wealth of the country and adding 
to the wealth of the individual concerned. Now, I do not think we as a 
Government...............................
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Shri Kamath (Madhya Pradesh): Gan Government find work for them all?

Staid Jawaliarlal KetarD; I am saying that, I think, we as a Government 
have not. In the first couple of years or a year and a half, we were overhelmed 
with this problem. We did not perhaps lay that stress on productive effort 
as we shoiiid have done. We want to do it now; we try to do it now but we
find enormous difficulties on every side. I do not wish to be unfair because
I think a very large number of displaced ppf^ns have made every effort; they 
have played the game and I am not criti^ing them in the least. Where 
they have had a chance, they have done well. Unfortunately, a eonsiderabie  ̂
number think in ,terms not of effort. W’e have offered w'ork to them, solid 
work, which will earn them some money but they have refused that work, 
and they have simply sat there and asked for doles, asked for loans of money,
when we are giving them good soHd work. So there is that difficulty. Ifc is.
not a difficulty peculiar to this country; wherever this refugee problem has 
arisen, the same difficulties have come to exist and the refugee problem is an. 
old problem in Europe, and in other parts of Asia.

Now, may I come to some of the major issues— f̂oreign policy? There h,̂ s been 
very little criticism as far as I could gather of our foreign policy, except in so* 
far as it applied to Pakistan, So I need say little about our foreign policy. I 
would like to say this, however, and the House will forgive me for referring ta 
it, as I happen to be the Foreign Minister, that the general record of our foreign 
policy in the laat two years and half since we attained Independence is a very 
satisfactory record, judged from the normal standards of the status of the nation 
in external affairs, or in international affairs. There is no doubt that India for 
a variety of reasons, not merely because of the policy pursued but for other 
reasons also, stands very high in the scale of nations in regard to international 
affairs today. Now, as the House Imows, we have adopted a policy which has-
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Ijeen variously described as one of neutrality or non-alignment, etc. 1 dislike 
th<‘ word ' ‘neutrality’ ' because there is a certain passivity about it and oia* 
policy is not passive. When ^ome countries or some critics of ours say that our 
policy should side with this group or that group and we are criticised as sitting 
on the fence, I do not quite understand; jr, 1 do understand \vhat they say, 
but I do not appreciate it at all. A country’s foreign policy ultimately emerges 
from its own traditions, from its own urges, from its own objectives and mor« 
particularly fiom its recent past. Now India has had a recent past which is 
j»owerfully affecting her. During the last twenty or thirty years we huye 
tried, even when we were not the Government but were in opposition or a 
party conducting revolutionai-y activities, to lay down the basis of our foreig â 
policy. I submit that within the limits of a changing situation we have tried 
to follow til at policy which we as the Congress laid down years ago. Apart from 
that, it seems to me extraordinarily presumptuous on anybody’s part to ask 
me to join this or that bloc. Am I so insignificant, is my country so small, so 
lacking in importance, so lacking in woi*th or force that "it camiot say vvhat it 
'vants lo say, that it must say ditto to this or that? Why should my policy be 
thf pohcy of that country or this country? It is going to be my policy, the 
Indian policy and my country’s policy. "

It is true that no policy is isolated from others’ policies. We cooperate 
with other coimtries. Naturally we seek the cooperation of others. We have 
our likes and dislikes. In regard to our likes they help us to cooperate but ia 
regard to our dislikes they come in the way. But because we want to be 
friendly with other countries we tone down our dislikes deliberately.

When v/e look round the world today we see that the world is blinded by 
fear and halved. It  is an cY.traordinary position and it is becoming more and 
more difficult for any country to view any subject or any problem objectively. 
Because of this enveloping fear and hatred, all this leads them to violence and 
id  preparations for violence and for war. What it wilj ultimately lead to I 
cannot say. But I still think that it is a possibility with grave disasters and 
catastrophes for the world, which might be avoided, not by the effort of India 
aio.:ie. i)Ut there are peo]^le thinking on these lines in other parts of the world—  
earnest people of goodw îll. It is a possibility that might be avoided, becau^ 
the alternative is a world war. It is so terrible to contemplate that what­
ever the result of that war may be, one thing is dead certain, that most things 
that we value in life, in everv' country and in every part of the world v/ill 
vanish. Whether you call yourself a Communist, a Socialist or any ‘ ist’ , the 
rery basis of progress and civilised existence wiU probably be destroyed for a 
geiieration or two. May be some third or fourth generation may arise from the 
ashes of that war. So any person who thinks at all earnestly about these 
problems must come to the conclusion that every effort must be made to 
prevent this great catastrophe descending upon the world.
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I  am not vain enough to imagine that any efforts that our Government may. 
make will make a vital difference to world affairs. Yet every little effort counts 
*nd in any event I do not see why our efforts should not be in that direction 
and why we should take for granted that war is inevitable and therefore give 
up all attempts to pnevent it. So our foreign policy has been aimed at that.



Then there is another question about our foreign policy, namely, our aSM- 
4jiatinn with the Commonwealth of Nations. Some hon. Members had cr:ti- 
<5ised that. May I  beg the House or those members who object to it, to 
consider this question separated and isolated from past sentiment ? Because I  
do feel that it is the past sentiment that governs them more than the present 
situation. Presumably some people imagine that by our association with the 

Commonwealth some*^kind of restricting or Umiting factor comes into cur 
activities—political, economic, foreign, domestic and whatever else. 
completely unjustified. There is no limiting factor. By our joining the United 
Nations certain limiting factors came in as they must come in if you join aiiy 
organisation of the type. You join, let us say, the International Monetary 
Fund: certain limiting factors come in immediately you join an international 
organisation. But in our association with the Commonwealth there is not an 
iote of a limitmg factor.

As the House knows well, the Constitution does not mention the C o i^ o n - 
'wealth- It is not a constitutional issue, it is a- Gentleman’s agreement between 
the countries of the Commonwealth which we deliberately after seriô us 
thought enterod ir.t.!, because, we felt that it was to our advantage. Afte-i* the 
experience of some months of it I am more than ever convinced that it is to 
our advantage.

I  think an hon. Member said something about devaluation. Whether 
devaluation was good or bad has nothing to do with our being in the Common­
wealth. We may carry out any policy we Jike whether we are in the Common­
wealth or not. When people think of the Commonwealth influericing us m 
regard to our policies, may I suggest to them that it is also possible that we 
may influence* others greatly too in the right direction?

Then reference was made to certain countries like South Africa, where a policy 
is being pursued which brings it into conflict with us in various phases of our̂  
Activities. Questions are often asked of me: Did you considei* the South
African issue or the Paki>;t:rn issue at the Colombo Conference or somewhere 
«ise‘’ My answer invariably is that we did not, because deliberately vre do not 
want to make the Common'n ealth Conf^ence a kind of tribunal or a kind of 
superxn’ body to decide our issues. Ŵ e are independent countries: we deal 
with one another directly. The House knows that by our being in the Common­
wealth there has been no difference whatever in regard to our dealings with the 
South African issue. If we go out of the Commonwealth it will make no 
difference. It might, to some extent, slightly, in some ways, make it niore 
easy for us .to deal with each conntrv in the Commonwealth as that country 
ideals with us absolutely on a reciprocal basis.

Apart from the general reason that there is absolutely no object m our 
“breaking an association which might help and which certainly cannot hinder 
but which helps also in the larger context of world affairs. There is one major 
reason for our being in the Commonwealth and that is that a very large ninnber 
of Indians live abroad in wtiat are called British Colomes or dependencies. I  
« n  not talking about the self-governing or independent countries of the Com­
monwealth but other places. By our remaining in the Commonwealth those 
people ai-fi in a better position. Otherwise they would have to make a sudden 
choice to break with India or to break with the country where they reside. It 
would have put milh'ons of our people in a Tery difficult position and it was 
totally unnecessary for them to be put into that position. So that is another 
•dvantage.
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Then coming to Pakistan and our relations with Pakistan, many hon. 

Members have referred to this and have expressed their opinion that we have 
been too gentle, that we iiave been indulging in appeasement or that have not 
been firm enough and so on and so forth. Well, it is a little difficult to 
consider a vague indictment of this kind. One can discuss specific matters and 
give an answer. It is difficult, because, first of all, one has not got a giip of 
any particular point, and, secondly, in the very delioate state of relations- 
between India and Pakistan during the last two and a half years everything 
that has happened does not see the light of day. What we do we do not shout 
from housetops, and therefore sometimes all the facts are not before the public. 
But I do not wish to take shelter behind that argument. Most of the facts are* 
before the public and before this House. I should like the House and hon. 
Members, if not now at a later stage, to teU me what their views are. I 
welcome them to come and tell me about any specific matter; what they think 
should be done and what they think should not be done. This vague idea o f  
‘ being firm' does not help.

Pandit ICaitra (West Bengal); Has not the Cabinet any idea about it ?

Shri Jawaliarlal Nehm : The Cabinet has the (jlearest ideas and is acting 
according to them.

Pandit Maltia: According to them?

 ̂ Shri Jawaharlal Nehru: Naturally. According to their own ideas. You are 
criticising the Cabinet’s ideas. But I  am asking hon. Members to help me ift 
regard to any specific matter. If v6u permit me I shall go on and explain my­
self on this little issue.

Pandit ICaitra: Please do.

Shi’i Jawahiurlal Nehru: This partition problem was from every point of view . 
a very unnatural thing. Weil, we accepted it and we continue to aceept it, and 
we will act accordingly. But it creat^—not so much the partition perhaps, 
but the events that happened after the partition-r-deep wounds in India and id 
P akistan—«mong the people I am talking about— and those wounds will tak«- 
some time in healing as the President said in his Address. We have to deal with 
vast masses of people in India and Pakistan.

How are we to deal with this question? Hon. Members have been pointing 
out that in Palristen wrong methods are employed, wrong things are done, and 
that they have not followed a straight policy and so on. I  agree. But wowld 
hon. Members suggest to thig Grovemment also not to follow a straight poKey 
in regard to Pakistan? I want that question to be considered and answered 
straightaway. Because, I  am quite convinced in my mind that whatever 
policy Pakistan may foUow, we shordd not follow a crooked policy.

Sardar B. S. Man (Punjab): Let it noT be a w'eak policy.

Shri JawBhaiSal Nehru: I say that not .merely on grounds of high principles 
but from the narrowest grounds of the sheerest opportunism. If I  have gained 
any experience in the Iasi thirty or forty years of my public life, it is this, and 
certainly if I leamt any lesson from the Great Master who taught us many
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things it is this that a crooked policy does not pay in the end. It may pay temporai-ily. ' r j  j  v j

Some Hon. Members: Nobody wants that, 

do 60^  J^waharlal Nehru: I am not suggesting that anybody is asking me tO’

Pandit Maltrai Please have just the policy necessary for the country at this/ 
momeut,— f̂or thejsafety and security of the country.

 ̂ lb .  Speaker: Order, order. This is a reply ooming from the Pi-ime Minister
tuid is not an occasion for putting questions.

Pandit Itaitra: But it is highly debatable.

Mr. Speaker: He is giving his own views and they must be considered coolly- 
and dispassionately.

Shri Jawaliarlal Nehiu: 1 was saving that anything that is in the nature of
a crooked policy does not pay in the end. I do not suggestr-how could I— that 
any Member is suggesting such a policy, but there are people outside the Housa 
who do suggest it and that is why I  referred to it. There are people and organi­
sations who are suggesting it Some of the things suggested by them—like th» 
Hindu Mahasabha—seem to me the stupidest of things. But there is a market 
0aoe for stupidity and cupidity in this country. I therefore want to make it  
perfectly clear that these suggestions which, according to me, are crooked
suggestioiiG and come out of crooked minds will not be accepted by us, what­
ever the consequences. Therefore it was not to this House that I was address­
ing myself but to other people outside ŵ ho say things irresponsibly which affect 
our foreigri policy, which give a cause to the people on the other side of the 
frontier, if 1 may so, to misbehave more. We are a gp^at country and this 
iHouse has great authority over matters of State, domestic and foreign. W hat 
this House says or what an hon. Member in this House may say is carried to 
far coimtries and other people judge of our country by that statement. There­
fore we have to speak with a great deal of responsibility. Our lightest utter­
ance may have a specisd meaning to other countries, I try, in spite of a certain 
failing on my part to talk rashly occasionally, to restrain myself. And I have- 
tried in regard to these matters—foreign matters or Pakistan—to speak with as 
much moderation as I  could. Because, I was convinced that while on the on® 
hand we must be strong enough and firm enough in our policies and in our pre­
parations—whatever they may be. whether military or other—and while we must 
not give in on any point that  ̂we consider vrrong, whatever may happen , still 
our attitude should be restrained, moderate and friendly. Whether it 
pOsfliblft to combine the two or not it is difficult to say. Anyhow that is my 
trammg, and that was the training that we got even when we were fighting a 
povverfui Imperialism and risking everything in that fight, that is, not to bow 
down to evil but to be firm with it, not to compromise with it but to prepare t^ 
meet it on every front, and yet to be gentle in your appearance, moderate in 
yj>ur language and. not to meet it on a level of evil. Perhaps some hon. 
Members may mistake our soft language sometimes, or our moderate approaches 
sometmes, for lack of firmness. But why not’ examine the actions? See what 

e actions- are, wbe^er they are in the plains or on the moimtains of Kashmir 
or somewhere else. Study those actions.
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Pandit Maitra: Study the evacuation,

Sbii Jawaharlal Neliru: May 1 beg of you to wnsider here that we are facing 
:& new situation, at any rate a "new development, to which my hon. friend drew 
attention yestWday? The exodus from East to West Bengal is increasing. That 
is a bad thing and everything should be done to check it on the one haud and 
to help those who come ov̂ er, on the other, I agree. But behind it lie?, t,oine- 
i^ing much bigger. If this kind of thing goes on, obviously, it may lead to dis­
astrous consequences. ShoaM we in a moment of angei* say pr do things which 
precipitate further crises and further disasters? 1 submit to this Uonoumble 
House that a responsible government should not do that. I f  should ^ake sU-ps, 
o f  (iourso—every effective step. But steps are not shouting aggressiveJy in a 
loud language. Unfortunately in the modera world the old traditions of diplo­
macy have been forgotten. Diplomacy in the olden days may have been good 
-or bad but people in those days did not curse each other in public. Today the 
new tradition is to earr\ on this verbal warfare in the strongest •ftiigua"'-* in 
public, \^el]. rnjiv be th?it is better than actually fighting, but that leads to 
fightiiig or may Jead to fighi'iif;. ’
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S’j, I submit that in our relations with Pakistan Ve have, first of all, to 
iollo’v this policy of firmness and adequate preparation, but always to iiave a 
friendly approach- Again, there can be no doubt— I have no doubt and bon. 
Members surelj- can have no doubt—that India and Pakistan, as they are 
situated, geographically and otherwise’, and w:'th their historic b;ick<;rouii 1, 
cannot can-y on for ever as enemies. It is impossible. Catastrophe after catas- 
jirophe will‘come; either we will wipe each other off or one will wipe the other 

-off and suffer the consequences. So, that is not possible. We are passing 
through trouble and crisis. It may last another year or another two or three 
years, I do not know. It is largely due to a certain fund of hatred and violenxj© 
accumulated during the pre-partition days. We are inheritors of that. ,jnd v:mi 
have i<- fare that. Forget the Governments— our Government and the Govern­
ment of Pakistan—but think of the niillions of people who live uext-door to 
each other, intimately, at some time or other, those millions will have to come 
together, wî ll have to co-operate, will have to be friends. There is no doubt 
about it. Now, let us think of that future which may not be very distant nud 
let us not do tilings today which may lead to generations of rivalry and conflict. 
We have to think of that future. Therefore, I beg of this House to consider 
this matter '

W'e have, as the House knows, offered to make 6. joint declaration with the 
■Oovernment of Pakistan for the avoidance of war. Soine hon. Members may 
think it is a gesture of weakness. Well, I am sorry if they think so because it 
has nothing tc» do with weakness. It is a gesture of strength. We know exactly 
how strong we are, we know exactly up to what limit we are going to permit things 
ifco happen after which we do not permit what we do not want to allow t» 
happen. We have made that offer because ŵ e were convinced that if that was 
agreed to that would lay the foundations of a gradual improvement,, not sudden, 
•and the settlement of various questions. I want hon. Members to think of any 
q^uestion which they want to be decided by wai* and war alojic. I can under­
stand war in the context of defence. I  do not wish to understand war in the 
-eoTLtext of aggression, and I v/ant to make that perfectly clear on behalf of my- 
^ell;jand my Gcvemment. We have fallen far Enough from what might be



called the Gandhiaii ideology, but stiU to some extent it influences us. But it 
ig not a question of the Gandhian ideology or of any other ideology; it is 
question of looking at the world today with clear eyes. As the House re- 
naembers, one fateful sentence of Mahatma Gandhi was when he warningly said 
something to the effect that the countries of the world were looking iit each 
other with blood-shot eyes. He said, “ Keep your eyes clear". So, I try so far 
as I can to keep my eyes cloar when 1 look at the scene, whether it is the world 
scene or the Indian scene or the relations between India and Pakistan, because 
nothing good comes out of blood-shot eyes— n̂o clear thinking and no clear 
action. If it is imagined, as one hon. Member hinted at, that people grow weak 
because we do not have blood-shot eyes or we do nqt urge tliem on to war all the 
time, well, that is not only a wrong policy but a policy of despair. If we can 
keep up to a certain level only by being given strong ^-inks and intoxicatiiig 
words, well, soipe time or th»̂  other we wiU collapse when we have not got them. 
Therefore, it is well to be prepared for all contingencies, whether in the rr'^itary 
way o!- any other way. It is well to be firm, it is well not to bow' down to evil. 
But it is also well always to be conciliatory, always to stretch out your hand to 
those who will hold it, because though the Government may not hold it, the 
people will hold an outstretched hand— n̂ot only the people of any pai-ticular 
counti^ but the peopJ'e of all the countries of the world.

In regard to Kashmir I shall not say much because the matter is before the 
Security Council, l i e  House knows that I have been intimately connected 
with the development of .affairs in Kashmir in many ways and it has given me 
more anxious moments than almost anything else, I suppose in minor matters 
we may have erred here and there, but in major matters I am quite convinced 
that what we have said and done has been right, and I api not sorry for aajy 
maj:>r actioti that we have taken m the last 2  ̂ years in regard to Kashmir.

Finally, if I may deal with perhaps tht; biggest question that faces us today, 
that is the economic position. That again, I am not going to deal with fully 
because it is a vast subject and it will also come up for consideration in \̂ arious 
ways. The House will iiave noticed the reference to the constitution of the 
Plaimia^ Commission in the President’s Address. Of course, Gk)vernmeiit had 
previously on many occasions assured the House, that such a Commission would 
be constituted. So, it is nothing new; indeed it might well be said by hon. 
Members that there has been some delay. Well, we attach a great deal of 
importance to this and I hope that with this Plamiing Commission and with the 
other steps that we shall take we shall be in a somewhat better position to 
handle our problems.

There has been, there often li, a kind of argument against capital, against - 
labour, and much is said about what the capitalists do or do not do. I should 
like this House to consider this question apart from the personal equation that 
capitalists are good and capitalists are bad. As a matter of fact, the state of 
Indiu is such today thal capitalism is very immature here; it has not developed 
as in the other countries of the world. But the point is that our capitalists are 
the product of our history, of our economic system and the rest of it. They are • 
not to blame. You change your system, if you like, gradually or rapidly. It 
is no good blaming them. But I wiU^ay this, that our capitalists, good and 
bad— ând many of them I liave no doubt are vei-y patriotic—do lack what I call 
a social outlook. And if I may extend that, it is not the capitalists only but 
the non-capitalists alŝ o lack the f ôcial outlook. We talk i great (l''al about 
doing good to the masses. W'hen I say “ we” , I am not referring so much to 
the hon. Members in this House but to the people in the country. And yet, I 
would beg to say that we have not as a whole developed that social outlook y®4̂  
which, jf I  may say so, is a common factor of Communism, Socialism and even
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^pitalism  in advanced countries. Without that basic we talk of bring.
ling about changes at the top by sudden laws. Well, let us have the laws, by jIjI 
jneans, which will help, but ultimately, laws are the product of a nation’s 
-fought, a nation’s customs, activities and progress. All the laws in the world 
cannot make the people honest. You have got the Criminal Code, and yet you 
ikalk of corruption— and rightly too. It is not the lack of law that leads to 
corruption biit something else. It is not the lack of law that possibly leads to 
that lack of social outlook and social sense in many of uŝ  ̂ but something eUe 
which w'e have to develop. We have to consider our economic policies care- 
-fuUy and more from the point of view of which economic policy helps in the 
development of social outlook, and which helps in the hindiance 
of the anti-social outlook. That, I think, is the test. You cannot change 
millions of people suddenly. It cannot be done, however rapidly you may 
progress. You may, if you lil ê, destroy what you have got and have a clean 
slate. Sometimes, that has to be done. But the process of destruction leads 
to utmost misery for long periods of time, may be generations. It is not 

^orth  while, unless it is forced down upon you. Therefore, you want to make 
^rogtess without destruction, except destroying something that is bad.

So we have this vast problem before our country—the problem of raising 
340 or 360 million people; raising them economically certainly; raising them 
educationally and raising them in so many unconscious ways, thus developing 

^  new outlook amongst them. It is all integrated together. It is not merely 
-an economic problem. It is not merely a political problem. It is a Bocial 
problem and it affects our life in a hunted ways. Therefore, I  am surprised 
sometimes to see an hon. Membei who wants the most radical economic 
changes,— ^nationalisation and socialisation—yet, in another context, exhibiting 
an outlook which seems to be completely opposed to that economic reform, 
•because it does not fit life as an integrated whole. You cannot separate life into 
fbits. Therefore, this House has to face this tremendous responsibility. This 
new Kepublic begins full of stren^h, vigour, hope and earnestness, at the same 

•time, with these tremendous problems before it. I must say that, if we apply 
ourselves in a spirit of concerted effort, earnestness and understanding to these 
problems, we shall go some way to achieve success. . _

Mr. Speaker: I have now to put the amendments as well as the original 
-motion to the House. I  will first place the amendments.

Sliri Frank Antiiooy (Madhya Pradesh): Before you put the amendments to 
vote, may I  enquire if one could withdraw one*s amendment if one so chooses in 

-view of the Prime Minister’s definite assurance?
Mr. Speaker: Certainly, yes. I will .enquire if the hon. Members -wish me 

sto put their amendments to tlie vote. If they wish, I  shall certainly place them.
Shri Eossain Imam ,(Bihar): In \new of the Prime Minister's statement, I  

:heg leave to withdraw my amendment.
Tha amendment was, hy leave, withdrawn.
Prof. K. T. Shah (Bihar): I would wish my amendment to be put to vote.
Mr. Speaker: The question is:

"TV end of the motion the following be added :
‘bû igeigifets—

(a) ■ftat Government still adheres to the decision to continue India’ s association with 
the Commonwealth of Nations notwithstanding the policy of some members 
ô  that Commonwealth shoving racial inequality; and
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'tb) that no clear indication is given of the apecific measures by which our relations 
with the neighbouring British Dominion oi Pakistan are proposed to be rectified 
and rationaiised ,♦ and

Kc) that no definite decision has been taken to resolve the issue regarding the future 
of the State of Jammu and Kashmir in the event of the measures hitherto 
taken failing to bring about a satisfactory solution; and

(d) that no reference has been made to the grave situation created by the sudden 
and substantial Devaluation of our currency forced upon us by the economic 
weakness o f ^ e  United Kingdom, and the consequent dislocation in respect 
of our foreign trade and relations; and

<e) that while referring to poIiciM or measures of economy to relieve the heavy strain, 
on our finances no mention has been made of any intention on the part ; of 
Government to make a comprehensive investigation of the system of taxation 
and otlier revenue resources of Governinent in careful co-ordination with the 
actual and proposed burdens of public expenditure on those resources; and

\f) that the proposal of Government to establish a Planning Commission is unaccom­
panied by any intimation of a carefully prepared Plan of National Development 
scientifically co ordinating and integrating all the several sectors of our National 
Economy remotivating them and reorienting their development by definite 
stages measured by pre-determined norms to pre-concerted goals.’ ”

The motion was negatived.

Shri D. S. Seth (Uttar Pradesh): I am not withdrawing my amejodment.
Mr. Speller: The question is:
“ That at the end of the motion the following be added :

‘l.ut regret that inspite «:.£ extremely grave and explosive economic situation in tl*e 
country, the question of achieving economic equality,, which alone is ca^>able of 
bringing about social equality and safeguarding political equality has left
absolutely untouched.’ ”

The motion was negatived.
Shri Frank Anthony: In view of the Prime Minister’s statement, I beg leave
withdraw my amendment.
The amendment was, hy leaVBy withdrawn,
Shri Sarangdhar Das (Orissa): I would like to have mine put to vote.
ICr. Spe&ker: The question is:
"That at the end of the motion the following be added :

‘ but regret that the policy pursued by his Ministers makes no mention of civil liberties
which constitutes the foundation of a Sovereign Democratic Republic, and that
on the contrary, it continu(||. to encroach on the personal, political and economic
liberties of the citizen, and curtails and restricts the opportunities for
individual initiative, energy and enterprise to utilise the immense manpower and 
natural resources of the country with a view to abolish poverty in the midst of
plenty, with the consequence that the standard of living may be increased, which
is the o^owed dljjtctiye oi his Government.’ **

^he motion was negatived,
"Saidar Hukam Singh (Punjab): My amendment need not be put to vote 

E beg leave to withdraw it.
The amendment was, hy leave, withdrawn. ,
Mr. Speaker I shall now put the original motion.
The question is:
"That the Members of Parliament assembled in this Session are deeply grateful to tJie 

President for the Address which he has been pleased to deli\’er to the House.”
The motion was adopted*
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INatJKANCE (AMENDMENT) BILL

JiiXTENSION OF TiME FOR PRESENTATION OF B e PORT OF SELECT COMMITTHB.

•Rie Minister of Commerce (Shri Keogy): I beg to move:

"That the time appointed for the presentation of tlie Report of the Select C^nmitleo 
on the Bill faitner to aniend the Insurance Act, 1938, be further extended upto \\ednesday^ 
the 1st March, 1950.”

Mr. Speakei: Motion moved:

“ That the time appointed for the presentation of the Report of the Select Comniitte®- 
on the BiU furthei' to au.end the Insurance Act, 1938, be further extended upto Wednesday^ 
Vie 1st March. 1950.’ '

Shri Sidhva (Madhya Pradesh): This is the ^̂ ecoiid time that the Minister 
of Conimerce is asking for extension of time for the presentation of the Report 
of the Select Committee on the BiU and he has not given any reason in support 
of it. The Insurance Bill is an important Bill and  ̂1 know that an ordinance has 
been issued in the meantime. Any further delay in putting the Bill through is- 
likely to nullify the objects of the Bill.

Shri Neogy: Sir, I do not think I need give any elaborate justification for 
ihis motion, but I may inform my hon. friend that th« Committee has i/^ade' 
considerable progress in the consideration of the measure. It is my hope to- 
be able to jTefcent the report by the time- up to which I have sought extension o f 
time t ) be allowed by the House.

Mr. Speaker: The question is;
“ Thfii the time appointed for the presentation of the Report of the Select Committe»= 

on the Bill further to amend the Insurance Act, 1938, be further extended upto Wednesday^ 
the Is: March, 1950.”

The moticn was adopted.

POINT OF ORDEE 

C o u r t e s y  to  t h e  C h a ir

Shri Kamath (Madhya IVadesh): On a ;ioint of order, S‘r! May I bring 
to your notice that I observe several Members—even Ministers—leaving the- 
JETouse when you are on your legs. Is it not a discourtesy to the Chair?

The Minister of Works, Mines and Power (Shri Oadgil): We are here—half 
a dozen of us.

Shri Kamath: I am referring to the Ministers who have left.
Mr. Speakei: The Rules which I have now fi-amed do provide for this. It 

is a matter of which hon. Members should take serious notice. Of course, 
they ni&j not have intended it, but it is considered a discourtesy to the Chair 
that any })erson should stand or leave whdn tire Speaker is standing. I hope- 
Jfembers will rot do so in future.

Somo Hon. MembCTs: Tt- is the Ministers who have done it.

Mr. S^^l:er: It does not make any difference as Ministers are al?o MctnbciSv-

The House then adjourned for Lunch till Half Past Two of the Clock*



^he House re-as^emhled after Lunch at Half Past Two of the Clock.

[M r . Speaker m  the Chair.]

PANEL OF CHAIEMEN
Mr. Spdalcer: I have to inform the House that under sub-rule (1) of rule 7 

o f  the Buies of Procedure and Conduct of Business, I nominate Shri Hossain 
Imam also on the Panel of Chairmen.

REHABILITATION FINANCE ADMINISTRATION (AMENDMENT) B ILL
The Wnister ot 7inance (Sr. Kattbal): I beg to move:
“ Tliaii the Bill to amend the Rehabilitation Finance Administration Act, 1948, bo taJseu 

into consideration.”

There are various difl&cultiee and anomalies which have been brought to 
our notice in connection with the working of the Behabilitation Finance 
Administration Act and we have felt in the light of our experience that these 
matters call for re-examination. It is these matters which are covered by the 
provisions of this amending Bill. I will briefly simmiarise for the information 
of the House the main points to which the provisions of this amending Bill 
relate.

First of all, in the Act as it stands at present, a displaced person is defined 
as a person displaced from any area outside India. We feel that it is an 
uimecessarily wide term to use in regard to this matter, because the kind of 
persons with whom we are concerned in this Act are persons who have been 
displaced from areas now covered by Pakistan. It was not the intention of 
the'House at the time the Act was passed, nor is it the intention of the Govern­
ment now that assistance imder this Act should be extended to persons displac­
ed, say, from countries like Ceylon or Burma. It is really the present displaced 
persons who constitute the problem that the Act is concerned with. We want 
to make -that point perfectly clear.

Secondly, as the Act stands, assistance under the Act is applicable on ly 'to 
indi^dual displaced persons w-ho are engaged in business or industry. In the . 
way in which that particular provision has been interpreted in practice, it has 
come to mean that assistance under the Act could be extended only to people 
who are wholly owners of a particular business or industi^ in which ^ e y  are 
interested. Various cases have come to our notice where there are businesses 
and industries in which displaced persons are interested but of which they are 
not wholly owners. Therefore we have now intr9duced a provision to the effect 
thfit assistance under the Act can be extended to a business or industry, a 
substantial portion of which is owned by displaced persons. With regard to that 
particular provision, I  have received notice of certain amendments. My hoii. 
friend Dr Mono Mohon Das, has suggested an amendment that the words 
“ substantial portion*’ should be omitted and replaced by “ either not less than 
5() per cent”  or **a major portion*’ . His idea is not to ^ e n d  the scope of 
assistance under this Act unduly and put too wide an interpretation on it 
because it might mean that the assistance is being given to persons who do not 
really deserve i*. Ob the other hand, my hon. friend, Mr. Gokulbha! Bhatt.
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has given notice of an amendment the point of which is that assistance should be 

. extended to persons who are w'holly or partly engaged in industry or business, 
I  understand that the point of that ameiidment is that we should not put too* 

' narrow an interpretation, that is to say, even ŵ here displaced persons do not 
have a substantial interest but only a small interest, even those cases should 
be considered for the purpose of assistance under the Act.

The provision in the Bill, if I may say so, follows a middle course between, 
these tw’o suggestions. With regard to Mono Mohon Das’s suggestion, I  
should like to say this that if we put in a very specific, rigid, limit of the kind 
.that he has in mind, we are likely to come up against a number of border-line 
cases which may cause serious difficulties and perhaps may cause hardship. If 
a person, for example, o^tis only a 49 per cent interest, if you put so rigid a 
limit as has been suggested by Dr. Mono Mohon Das, this case would be- 
impossible for us to consider under the Act. I personally think, therefore, that 
it is better that the provision is left in a somewhat flexible manner so that 
discretion could be exercised, by the Administration which would be advised 
by an Advisory Board consisting' of representative non-officials, and we can 
trust the Administration in these circumstances to exercise their discretion 
wisely and reasonably. On the other hand, if we accept Mr. Gokulbhai Bhatt’s 
suggestion, it would come to this. .Supposing there î  a business in which a 
society consisting of 50 persons is interested and only one or two of them are 
displaced persons, under this formula it would be necessary to extend assistance 
to them. That would mean giving assistance to a business or indusfaT̂  which 
does not really deserve assistance, looking at it from the point of view of dis­
placed persons as a whole. I am therefore inclined to suggest to both Dr. Mono- 
Mohon Das and Mr. Gokulbhai Bhatt that the provision that we have put in 
ths Bill is probably the best in the circumstances; that is to say, a certain 
amount of discretion is vested in the Administration and the Administration 
may be trusted, taking into account the kind of constitution that we have 
provided for the Administration, to exercise their discretion in the best interests 
of displaced persons.

Thirdly, with regard to the constitution of the Administration, at present, 
including the Chief Administrator, we have three official members and three- 
non-official members. We are proposing in this Bill that the number of official 
members should be raised from three to four and also that the number of non­
official members should be raised from three to four. The purpose of this pro­
vision is simply that the Administration shoujd be given a more widely 
representative character, considering the important interests for which tbey 
are responsible. *

The fourth point which is rather a minor point is this. As the Act stands 
at present, the prior sanction of the Central Government is required for appoint- 
mg and for fixing' ite  salary and allowances of all officers and servants appoint­
ed by the Administration which means that even where a chaprassi is to be 
appointed or his salary and allowances altered, the Administration has to come 
to the Central Government for previous approval. It is not a very business- 
Hke way of running an administration of this kind. It leads to delay; it leads 
to unnecessary correspondence. What we are therefore suggesting in the Bill 
is that except in the case of the Deputy Chief Administrator and except in the 
ease of such senior officers as may be prescribed for the purpose from time to‘ 
time by the Central Government, the Administration may be given full authority 
for appointment and for fixing remuneration.

Rfthly, there is a provision in the present Act which requires that all 
moneys held by the Administration should be either deposited in the Beserve- 
Bank or its agencies, or should be invested in ajjproved securities: the result
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being that-if there is some immediate expenditure called for, the Administration 
would have no cash in its hands with which to meet it. That I  think from a 
business point of view is an extremely unsatisfactory provision. We are there^ 
fore suggesting that it is only moneys which are not immediately required 
which should be deposited in the Keserve Bank or invested in securities and as 
regards the amount of cash that may be held by the Administration, it would 
be determined by regulations which would be prescribed for the purpose. I 
may say it is the intention of the Government that in these regulations a 
maximum limit would be fixed for the amount of cash which might be held 
by the Administration.

Apart from these, there are certain technical amendments of a constitutional 
character which have been necessitated by the coming into force of the Consti­
tution. All these amendments of which I have given notice, as hon. Members 
would have noticed, are amendments purely of a constitutional character and 
my hon. colleague the Law Minister will explain the precise significance of 
these amendments from a constitutional point of view, when the time comes 
for the House to consider them. '

Mr. Speaker: Motion moved:
“ That the Bill to amend the Rehabilitation Finance, Administrafion Act, 1948, be taken 

into <:onsideration.”

Siiri SOQdhi (Punjab): I have got one or two points which I  would like 
the hon. Minister to clarify. On page 7 of the report which has been circulated 
to us regarding delays in borrowers utilising the sanctioned amounts, in clause 
(d) it is stated:

“ Despite the directions issued by Central Government, at the instance of the Administra­
tion, to all Provinces and States as far back as September, 1948, that preferential treat­
ment in the matter of allotment of premises, permits, quotas, etc., should be given to the 
loanees of the Administration, serious difnculties and delays are experienced fey borrowers 
in securing the wherewithal to start their business/industry.”

I have got two or three cases brought to my notice in this connection. A 
gentleman was sanctioned a sum of Es. 40,000. After eight months’ time he 
could not get any support from the local Provincial Governments and he had 
to return the money. I would like the hon. Minister to let us know in what 
di«;ction he wants to eliminate this defect. ‘

Thfcx© vt another point. It is «&tated:
“ Ti e total amouT\t to made available to the Administration under the Act is Rs. 10 

crores—Es. 7 crores for dirett advances to d isp l^ d  persons, Rs. 1 crore in the shape of 
rediscounts of bills of exchange and promissory notes pertaining to loans advanced to 
displaced persons by Scheduled Banks, and Rs, 2 crores by way of guarantee of losses or 
these banks in respect of such aekvances.”

I do not find anything regarding the last two items of two crores and one 
crore. I  would like the hon. Minister to explain how the matters stand. To 
the best of my information, no money has been advanced. If there is no 
difiiculty, why should not these three crores be given to displaced persons to 
be utilised?

Shrl Sidhva (Madhya Pradesh): I welcome this measure and as a meniber 
of the Advisory Board'of this Administration, I can say that 
has taken the right step in removing certain anomalies and difficulties -that 
the Administration has found from time to time in working. My hon. friend 
Mr Sondhi has raised two points. First, he says that there is a^^eat deal 
of delay m disposing of the applications. To an extent I  agree with him. It is 
also true that at times it takes nearly six months to . dispose of the loan 
applications. This matter has been discussed by the Administration from time 
to time There are so many difficulties: as regards securities, as regard#
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loaBees Werenees to which have to be aBoertained. Where the loans have

j sectioned, there have been delays in the payment of loans for the reasons 
tnat tiie ^curities which were mentioned in the application were not fortb- 
commg. These are some of the difficulties which the Administration has been 
^periencing and trying to overcome. I  myself have drawn the attention of 
the Admmistration to see that these delays must be avoided. They had asked 
me to suggest certain measures for re-organisation which I have placed before 
them. I can assure my hon. friend Mr. Sondhi that the Administration will 
do its best. I  may say they are quite vigilant.

Shri Sondhi: This is not a question of Administration at all; it is a P ro-. 
vincial Government business.

Shri Sidhva: I do not know what my hon, friend refers to as Provincial 
Government business. Provincial Governments deal up to Rs. 5,000.

Shri Sondhi: Facilities.
Shri SidlLva: What' are the facilities, I want to know. The Administration 

deals with applications for over Rs. 5,000; under Rs. 5,000 Provincial Govern­
ments give sanction- The Administration has nothing to do with them. If he 
will particularly mention what are these facilities...........

Shri Sondhi: This is the report of the Administration.

Mr. Speaker: The hon. Member may go on.
Shri Sidhva: I would like to refer to the statement of loan applications 

received up to 12th September and disposed of by 31st December. The amount 
sanctioned is Rs. 3,40,51,000 and amount paid is Rs. 1,41,88,000.

Pandit ICaitra (West Bengal): You can add twenty lakhs for January.
Shri Sidhva: It will be seen that nearly fifty per cent of the. payments are 

still to be made for which the Administration is not responsible. Because, as 
I have stated, they have to refer to the securities mentioned in the applications, 
which are not forthcoming. I  myself came to see certain cases in Bombay 
T» t̂ere the loans were sanctioned and the loanees were intimated that ttey 
shouW let^ive tne moneys; but the promised securities were not forthcocning. 
i  appreciate the difficulties of the displaced persons; but the A^inlstration 
is not at all responsible. I can assure my hon. frien l̂ th«c so far as the 
Administration is concerned, all possible steps are beiAg taken. I  am not referring 

'  to the difficulties with the Provincial Governments and the hon. Minister will 
■answer if there are any.

My hon. friend, Shri Sondhi, has raised another important point about 
the iuree crores of Rupees which, under the Act, weris required for the purpose 
of the Scheduled Banks in reppect of advances on the strength of certain 
guarantees. The clause which has been passed by us a5 an earlier stage has 
not worked satisfactorily. The Administration wrote to 88 Scheduled Banks 
as far back as 21st May and bas drawn their attention to take advantage of 
this provision so that the three crores of Rupees may be available and could 
be placed at the disposal of the displaced persons.

But ou  ̂ of 88 Scheduled Banka only 13 banks replied and out of that three 
stated that they had nothing to do with the Administration because the terms 
were not attractive, but whenever an occasion arose they would apply. As far 
as this clause relating to the Scheduled Banks is concerned, the Government 
<;hoi>f<ht that the Rs, 3 crores would be forthcoming and we all supported it aii 
(^at time as we thought it would b© attractive and the Scheduled Banks would 
Ittvest that sum of money. The whole thing has failed because there are no
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attraciave terms. No Scheduled Bank is prepared to invest with this 
Administration unless they get favourable terms of interest. As there is no 
attractive interest, the A(hiiimstration can very well be placed at the disposal 
of the Scheduled Banks, the sum of three crores is not available to the displaced 
j)ersons. Only Es. 7 crores is available. My hon. friend, Pandit Lakshmi 
Xanta Maitra, is one of the principal members of the Administration Board 
and he will further enlighten the House in this matter. ,

^ Several applications are pending and the question, asked by the Members is 
what should be done when the new exodus from the Eastern Pakistan has taken 
place and from other places. There has been a suggestion that a certain 
amount should be reserved for various provinces, for instance, a crore should be 
reserved for the Bombay States; the Uttar Pradesh says that a similar amount 
should be reserved for them. Then the question will come for rehabilitation 
of industry just as my friend, Dr. John Matthai, has got this proposal for 
industrial purposes. Similarly, I am sure, when the eiodus takes place there 
will be fresh demands. There is already a demand from Assam and from 
West Bengal and while Government are not prepared to pay more than Bs. 10 
crores, I would request the hon. Minister to consider this point of giving this 
three crore of rupees to the Administration so that this money may be available 
to the displaced persons.

I may tell you, that the hon. Minister has already told the Administration 
asking them to stop taking more applications on account of the economy. I  
can quite appreciate their difficulty but this amount was definitely promised>  ̂  ̂
Indeed the hon. Minister in his statement when he presented this Bill on the 
last occasion said that if after working the act experience shows that more than 
Bs. 10 crores will be necessary, Government will be prepared to consider. That 

;̂tage has now gone and I would request him that at least this Es. 3 crores 
which is legitimately due to the Administration should be given to them, so 
that ft number of applications which are awaiting disposal could be given the 
advantage. The hon. Minister’s attention has also been drawn officially by 
tfie Administration, and I  do not know what steps he intends to take, I have - 
been specially requested to draw his attention at this juncture when the 
occasion has arisen.

I hope he will bear this in mind, after all, Government have taken a very 
liberal view as far as the rehabilitation of displaced persons is concerned and.
I  do not want the impression to be carried by the displaced persons that the 
amount which was pron^ised by this Government is also withdrawn. As regards 
the further amount, in view of economy, I  do not want to press that, but at 
least Es. 3 crores which is mentioned in this Act has to come to the Administra- 
tk)n and this is legitimately due. With these words, I  welcome this Bill and 
I  strongly support it.

Dr. it. M. Das (West Bengal): I  congratulate the hon. Mover of this Bill 
for the foresight he has shown in bringing this Bill before this House, althougli^ 
it is not an original Bill, but it seeks to amend another Bill. Sir, when the 
original Bill, the Eehabilita^ion Finance Admim'stration Bill of 1948 came 
before the House, some of us were under the impression that it is purely a 
temporary measure and will cease to exist within a very short time. It was 
necessitated by the influx of refugees from Western Pakistan mainly, but thanlre 
to the policy of our Government, this problem of refugees has not up to this 
time shown any signs of cessation. It is continuing up to this point. More- 
ove>'. Sir, when tHe original Act of 1948 was enacted, refugees from Western 
Pakistan and a few lakhs only from Eastern Pakistan came to India, but now 
about more than a crore of refugees are waiting in Eastern Pakistan and when 
these refugees come to this country, there will be a great necessity not only 
for this Bill but also many other Bills of similar nature. The hon. Mover of
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this Bill has rightly guessed the shape of things to come and he is preparing 
the ground to welcome those refugees accordingly. I congratulate him, for 
his foresight in bringing this Bill and hope that within a very short time he will 
introduce into this House many other Bills of simifar nature to meet the 
coniingency which will arise, when more than one crore of people will come 
as refugees- into this country from Eastern Pakistan.

Pandit Maitra: I think I owe a duty to myself and to the Administration 
which I have the honour and privilege to represent here to put in a few words 
in connection with t-fiis Amending Bill. I need hardly say that the whole 
House would join with me in congratulating the Finance Minister of the Govern­
ment for having always a very sympathetic outlook on this Administration. 
When this Bill was introduced in 1948 and when discussion and debate arose, 
there was considerable doubt in the minds of the Members that it was intended 
merely as a sop to the clamouring people who wanted rehabilitation assistance 
from ihe' Government of India. Very few of us could then realize that this 
creature of Legislature, a semi-autonomous body known as Rehabilitation 
Finance Administration would be able to function in such a w^y as to be able 
to render some real substantial assistance to the lakhs of unfortunate brethren 
of ours who have been displaced from their hfearths and homes.

This was absolutely a new organization. The country had absolutely no 
€X}^erience about it. No banker, no financier, no industrial magnate could help 
us by anything like advice or suggestions, as to how to build up this organization. 
It  took us some months to put up an organization. We had in terms of 
the Act set up branches, one in West Bengal, one in Simla and one in Bombay, 
but when we found that the applications were pouring in very huge numbers, 
we felt that more sub-offices wiB ^ave to be opened. Accordingly we opened 
several sub-offices with a miniature skeleton staff to cope with those applications, 
to make enquiries, and send reports to the Central Administration for a speedy 
disposal of those applications. One difficulty that the Administration always 
felt was that while this was designed for giving relief and financial assistance 
to rehabilitate persons in trade, business and industry, it very often happens 
that these unfortunate people coming over here could not either get a good 
guarantor or anv assistance whatsoever from the people of the places where 
they migrated. "We therefore had to stretch in some measure the sections of 
the Act and we indirectly introduced some element of non-displaced persons 
along with the displaced so as to enable the applications to go through and s o .

as to enable the displaced persons to be properly rehabilitated. This 
3 p. M. one great lacuna has now been filled by this amendment proposed 

by the hon. Minister.
The other lacuna was the definition of a displaced person. Formerly the 

wording was such that it could include anybody displaced, even outside India, 
that is to say, Indians displaced in Burma or in South Africa would be entitled 
to rehabilitation assistance. That was certainly not the object of this Act. 
Therefore the second amendment which clarifies the situation is welcome and it 
will set all doubts and disputes at rest. We had been working under consider- 
a1ble uneasiness lest we should overstep the limits imposed by law. Now all 
doubts will vanish bv the amendment proposed in this Bill in clause 6 whicft 
l?rovides that for the words “ outside India", the words “ now forming part of 
Pakistan’* should be substituted.

Shri B. Das (Orissa): No Indian from South Africa has got any relief.
Pandit Maitra: Thfit ŵ as not the intention of thiŝ  Act. When they say 

anybody displaced outside India or in any part of ihe world. The whole pur­
pose was that it related to displaced persons in any territory which origmally
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iormed part of undivided India but which now forms part of Pakistan. This 
is a v e^  welcome move and I must congratuliate the hon. Finance Minister 
on that. I hope these two amendments will find acceptance in the House.

With regard to one matter I wish to draw the attention of the hon. Finance 
Minister—a matter to which attention has already been drawn by my hon. 
friend Mr. Sidhva. The House will recall that when the Act was originally 
passed it ̂  contemplated to begin with ten crores of rupees— seven crores as, 
direct assistance from the Rehabilitation Finance Administration and the other 
three crores from banks. As Mr. Sidhva has pointed out—-and I have the' 
official document here— n̂o scheduled bank in this country was prepared to 
under-write this risk. No response was forthcoming. Therefore in terms of 
the Act Government could not place this three crores at our disposal.

Now the question arises in this way. On the one hand the Administration 
is being flooded with applications from displaced persons settled in different 
parts of India. But we have not got sufficient amount at our disposal to cope 
with them. Accordingly instead of bringing disgrace or a bad name to the 
Government by allowing thousands of applications to pour in and at the same 
itime not being able to dispose of them, we felt that we should impose a time 
limit and the Government agreed that up to the 12th September last all 
applications should be first considered and for the time being all the lists should 
be closed. We did that accordingly. We have already on hand thousands of 
applications still pending disposal and as Mr. Sidhva pointed out we have already 
sanctioned close on 3f crores of rupees. Out of that nearly 165 lakhs have 
tdready been paid up. We expect tHat we will be called upon to make more 
advances. Thfe time is fast coming, we apprehend, when there will be a heavy 
draft on our resources. When the industrial applications come for disposal they 
will mean consumption of huge amounts. The position would then be that this 
Administration will soon come to the end of its tethers by the end of this year.
I would beseeeli the hon. Finance Minister to take this matter into considera­
tion and make available fo the Administration the three crores of rupees 
ivhich was envisaged in the original Act.

I may tell the hon. Finance Minister and I think my friends in different 
parts of the House will agree— Î wish the hon. Minister for Relief and Rehabilita­
tion were here today to listen to the debate— t̂hat this is perhaps the ime 
institution which has been doing something for the refugees and which had 
earned for the Government something like a good name and reputation tlJbugh 
in a very limited ŵ ay, because of the slender resources at our disposal. I  must 
admit that even in the midst of financial stringency, when we felt ourselves 

' called upon to surrender a portion of our luidisbursed money to the Govern­
ment of India, the Finance Minister was kind enough to make provision for the 
entire amount in the coming year’s budget. The Administration, the House 
and the whole body o| displaced persons settled in India will be so far grateful 
to  him. I  would earnestly plead with him to make available at least this 3 
crores for rehabilitation. I know the difficulties. I  am a firm belever in render­
ing assistance to a man who helps himself. I am no believer in giving gratuitous 
relief to an idle man and thus render him more idle. The way in which we 
render relief to the displaced persons is to help them to become useful citizens 
of the State and not mere burdens on the State. These aspects have to be borne 
in mind by the hon. Finance Minister and I kno'w he is aware of them.

There is another difficulty which does not particularly relate to me bub 
which T must bring to the notice of the hon. Minister, namely that this 
Administration has been considerably handicapped by reason of the fact that 
there is absolutely no accommodation for this Administration. Here is a seven- 
crore organisation which is rendering financial Assistance to displaced persons
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[Pandit Maitra]
settled in C e re n t parts of India, witbouj? satisfactory office aeoommodation^ 
It is impossible for any responsible organisation to function properly under such, 
conditions. I know and I have received complaints of delays. I have taken 
evBry possible care to see that the delays are minimised. I  have not yet missed 
one single meeting of the Administration.'  I have sacrificed every other work 
for this purpose and I believe this work must be undertaken in a spirit of 
missionary zeal, as it relates to persons who have been displaced for no fault of 
theirs. I have tried my level best with various Ministers t o ^ v e  us more 
accommodation. It is responsible work dealing with crores of rupees and the 
staff want some accommodation where they can quietly work. If the hon. 
^rinance Minister will kindly walk into this office which is a part of his , own 
administration and see the conditions under which the Chief Administrator, 'the 
superintendents, the inspectors, the chief accountant and the whole host of 
assistant inspectors, who have to do this most important financial job, work, 
he wiQ be surprised how they work at all. I would plead with him in all 
earnestness and sincerity to see to it that a big organisation like this does noli 
Bofler for want of accommodation. At one time we felt so cramped for space 
that we felt like closing down. We thought we will not be able to receive any 
appiieations without even a shelter and do the work. If we can get a little 
mo/e accommodation, if we could give space to the different categories of staff, 
we can expedite applications as we desire but which we cannot do at the 
pi'esent moment-

My friend Mr. Sondhi made a point that there is considerable delay in 
disposing of appiieations. May I  point out to him let there be no confusion about 
it that there are two types of loans we give. In the first place some provincial 
governments in the country have got their own schemes. They are called pro­
vincial schemes of rehabilitation loans to displaced persons. The maximum 
amount that these provincial schemes give is Rs. 5,000. Generally speaking 
they give Bs. 200, 300, 400, 500 or 1,000 according to the needs of people 
though not up to their full needs. But generally we found that the people 
eat up these small loans and after three or four months again the question of 
.their rehabilitation comes up. In this Administration the minimum loan that 
can be given is Es. 5,001. What happens is this. When applications come 
enquiries are made from every point of view. We come to a decision that the 
loiin should be sanctioned and a particular amount is sanctioned. Supposing a 
man is to be rehabilitated in Bombay and he has come from Sind and we have 
sanctioned Rs. 5,000 er 6,000 and he wants a shop t-o be set up. He has goB 
to find out the premises. If he cannot find the premises the sanction of.a  loan 
to him becomes infructuous so long as he cannot settle down himself. We have 
MTitten to all Provincial Governments beseeching them to see that some sort 
of priority,is given to the refugees in the matter of securing business premises, 
electrical connection when they want to set up an industry and other facilities. 
In some cases we have had some response. But the main bottleneck in the 
disbursement of money is this that when a loan is sanctioned and the man goes 
about to set up his own business he' does not find any premises and the loan is 
not availed o l  These are the difficulties to which we have been, drawing the 
attention of the Government several times and I would again like to draw the 
attention of the hon. Finance Minister to these. Of course, properly speaking, 
this should be addressed to the Rehabilitation Minister. But the finance 
Minister who pays the piper can call the tune. I  believe he can look into this 
aspect of the matter.

Another point— Î do not know whether it was actually raised—-is this, and
#  is 9 common point. There is some misapprehension that some applications 
are given priority over others. There is such an impression in certain quarters, 
i t  is jan unfortunate impression. I  have personally looked into those allegations^ 
^allegations that applications sponsored by officers or their relations or by
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mexnhevs of the Advisory Boapd get priority. May I cate^rically state here 
that we follow one and one principle, alone? I chaHenge anybody in this House 
or outside to see how the applications are disposed of. We make no distinction 
between refugee and refugee. A man who is displaced, a man in distress is 
enough for us. But what actually happens is this, and this point must be care­
ful iy borne in mind by those who entertain those suspicions, that on certain 
occasions We had to give priority if we had to make the loan effective* Here is 
a man, ‘ A ’, who applies to the Administration for a loan of Es. 10,000 for the 
purpose of running a motor bus which is a profitable concern. I f  hk  applicalioa. 
comes a bit late and five hundred other applications h*ve come for ordinary 
shops, grocery, this and that, this man’s turn will come much later. Now, 
the Provincial Government insists that within a month the bus should be put 
on the road; otherwise the licence will be cancelled. If we sanction his loan 
at a later date for a motor bus, by the time he actually gets the money he wCLl 
.find that^the permit has been given to somebody else. It is in such specific 
cases we have had to give priority. The Government—the Rehabilitation 
Ministry— îs also agreeing now that some form of priority has to be given, and 
we are giving it.

I will again appeal to the hon. Finance Minister in his reply to give ^ m e  
hope— I  do not want him to give an assurance, I  know his position is veej 
tight— but it will have a tremendous effect on the. entire refugee population of 
this country if he could come forward with a statement that Government does 
not mean that this is the dead end, that the Rs. 7 crores is not all but that the 
Government proposes to place more money at our disposal. I was referring the 
day before yesterday ia an adjournment motion to the very serious situation ̂ 
developing in Eastern Pakistan. I am not .concerned with Eastern Pakistan, 
but what I am concerned with is this that as a result of the large scale persecution 
there thousands of Hindus haVe come over. I do not know if my hon. friends 
here get any information about them. I have got BengaU papers, English 
papers, coming from Calcutta—heaps of them—in the last few days. If th ^  
will kindly glance through them they will know what a holocaust is going on 
there^persecution on a mass scale, murder, arson, loot, rape and outrages on 
M̂ omen. All that is going on on a large scale and thousands have.already trekked 
in. The adjournment motion I tabled here had a salutary effect, as 
the Government of West Bengal rushed to the frontier and they ascertained 
that 10,000 people had already come. Several thousands are on the move and 
there are disturbances in other parts of Eastern Pakistan. The result is that 
Hindus are trekking by thousands. Now, we have closed applications for these 
people. What is going to happen? Unless more money is given, these persons 
cannot be helped. It is not their fault that they have come. T h ^  tried to 
stay on there to the last moment. Most of the victims are Scheduled Caste 
people who were stalwarts there and now they want to eliminate them. Today 
the cloud is no bigger than a man’s hand, but it may break into a tempest which 
will overwhelm all of us. Let us take precaution betimes. Let us tell the 
finance Minister beforehand that much against our -will we have to act, because  ̂
the situation m forced on us. It is not of our seeking. Moreover the Sind 
refugees who have settled in Reijasthan have clamoured that their applications 
should be allowed to be received now. We have opened lists for six weeks 
and more applications would be forthcoming. L^nless the Finance Minister 
takes the kind of sympathetic view which he has been taking all along and 
stretches a bit, goes a little out of the way, and makes additional provision for 
this. 1 am sure we will not be able t-o justify tlie confidence arid high hopes that 
ha.i been raised in the minds of refugees, because of the shortness of our 
reBOurces. ' I  would plead with him in aH. earnestness and sincerity to befu: this-^ 
in mind and to see that this Administration which is his own creature is enabled'  ̂
to perform the beneficient service for whicjh it is intend'ed. "
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t ^irr^ 1% ^  H?; ^  3fr t w  sftr #Tt^nK  f
^  t5>ff spt % feq- 3T55»r 3 T ^  c R i  t  v r m  ^  r f r  |

sftr \ V^c % fiT# 3MIT tRt«PT ^
(Rehabilitation Finance Administration) ^  f

Prwt t  < qfes’ # 3ft
^  ^ 3^  4' vft T̂̂ JT̂ r f  f t  ^  ^ 3 ^  3 r̂KT ^

w  R̂tiPT ? ftw  ==rrfp-1 srir’f  f»T# Pr^ffeff % <ft# ^  ftr 
^arrar w  sit ar̂ tww vvs q̂-qr ^  %irT t  afk fin rt

jTsrmr aftt a rrf^  ^  fq; ji? ^  ^  t>
5>F ftr^rrt, >ft ^iT wtrff ^  ^

SHHT q-fT, appft WNrircr p̂t #T f strt TfT aftr ^  ’JRT
Tf̂ PT ferr sfk TRW fernr
IT^ S t^  ^  3Tt »rt, ?̂l% ^3^^ WT5T ift I T ^  ^  ^  
f  I sftr JTf ^  | t  I  %  tT>'̂ inTn: sn^jft a rw  ^  ?r ’̂’Tf 

t  I rfr f^ft cTTI f»TK 5^^T«ff 3T? #  3TT n t
f  fti ^  ^r sA t ^  d<t*'i ^  1 1

^fT 3TRift 5fr ^T  ^  ^  >ft w-q' f̂f ^  11

^  rr^ ^  TTfi  ̂ I  f% 3T>n: ^  ^  ^
^  f»r f̂fspt ^ ff (loan) ts t| 3Tk ^nr TT I

?̂TT f% ar’ft Trsr̂ sTPT ^r ^<Tfrir fen  ?ft ^  3T#aPt+
r̂ r̂rgsfTR % g k  t t  t '  ^  f 3 ; i  ir^ q ro  srrsr >ft ^ ft  ^  f t f ^ -

^  ^ 5 t  3rrf t  f% <rra ^  5r|lf I  sftx
55>r ^  (loan) qtiT I  sftT 3T? ifr!T#J?r % jt? ’ft ^

f  f e  ^  % ^finsT fepTT ^  1 1

W  ■• tffT 5̂ 'T 1%JrT I  I

«ft ’T f : qfft^ ^  3̂̂ ^  t ' ^  *̂ 1̂

w t  F̂t TO t  3fk ^  fHTT >J55rwf ^  ^  ^
'  arrrrtr’ fr  f i r ^  I

Pandit ifaitra: But more money is required.

- sft -(Tf ; rft ^ |t ^  t  ^  i  T?; arm  ^ ?r ft: it?? ^  ^  ■#

1 1  t  ^  = ^ m  i  fti 5ft srg ^  ^  ^  t|  1 ^  >
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3ft  ̂ iTft# t  ?ft %.5rT?

t  ftr ^ I T T  5I?fr t —
(under consideration) f  I 3rT3i>fr ^  ^
^TiTT T fa r  t  % «iT  ̂ ^  f '^ ir r s q -  t  • ?^rP7ir

3T# Iff t  %  ^  ^  ^rcff % % i|JT ^
3ftr sr^lf % ^  3TT?*ft ^  srtt

JIT !Tff I f?r r̂ar rt^ % 3̂ =?̂  |f ^
I ^  ^cT t  !

^  #5ft^ 'RT^^ (hon. Finance Minister)
# W  t  IT̂  5Tf t  “^'T f%̂ T ^  felT I
3rtT W| 5ft f̂t̂ T #  Tfxxm t  ^  T̂̂rTT
I  I ^  ift ^  cn; (T̂  ^ 5 ft^  ^ T  ?  ^  t

’TTJT̂JT 3t4 ?rf^ 3T? I  ftj ^  '1 ^  ??r
gspXT sft 'loan means a sum of money advanced by the Admi­
nistration to a displaced person for the purpose of any business 
or industry.’ stpt TfT’TT̂  o<iim+ 1 1
=tft̂  3̂51̂  !|?rt ftrpfcT | f t  3IW ^  q fc^ m  ^

f  I 3rtr ^  ^  I  I

fft ^  t  t  StttT ftnsft ft ^
3̂?ft̂  # ^  JIT 55^ sn̂ T ft, T̂THT SRW ^  5̂5T

^ 7^  f%iiT 3TT €̂ 5IT I I ^  f  3T1% 7^ ts
^  3Ttr ^Rf# Tt̂ 5T (substantial portion)^^ T̂ ^  I
^  t  I ?r?̂ JTftiir55 % *[t# ĵit |t% f
“ of ample or considerable amount, quantity or dimensions” 
?T̂  I 5r®5 ^  EFT 3W, “ ample or considerable” cts? 4t ar̂ Tse  ̂
3PTT ‘partly or wholly’ ^  fppgr t  ‘substantial ’
^T^^ I  ? ^?rr aiT'i^ 5r?^Tf^^ ^ t̂  arcfi^ 1 s F t s r r r ^ l ^  gt^rnaV 

.(co-operative society) anrr î o (share-holders)
# \ 3TT̂ # ^  cfr ^  ?T5̂ f̂tT3T5r fl^ itT̂ T WT f  I SpT̂  \ o
^  qT ?o sftT ^  t̂ir ?ft ^  trr’TT̂ nt'TT i

^  gft îrrsr ferT t  ^  ^  | i ftr̂ r
WTTTK # -sq- ^  ^  ^  JTT artftRT «n='<TT |t, (partly)
^  3TT (wholly) ?̂TT ^
^  3IT5TT =^Tf^ I ^  ^  n r̂»R??TT ^1 it̂ 7 ^  JIf



'BTJRf I  f% sn^ ^rriT ifn# ^  ^

arpr ^  ^ > ff  ^  | ^

I  %  (average) prK % n̂p?lT |
^  t  3T5# ^ *r ^  % fiytr I 5 f  s ft  ^

.% fetr lT:p 3TT ?> LarT^wf % ^T ^  fTrrT I
^  5ft sn?Ht f%# STTTfV tsTT ^
^  ĴTgfT 3TT ■̂ T t  ^  W  ^  ^  t  I
3? # 5 ^  ^ T  3Tn?^ I ^  s f ^  ^  ^

| i *Brâ  ir§ ^  t  fFTTO ?̂T t  ^
■̂ ĉ ar I  I tT^ 3n?rfr sft 't t r t  ^ r f tn ^  ^  ^  |

-  ^  ^3?ftn t ,  ^  TT 2fnR ^TW *ff ^  ^  t
- 5fr 3rt ^  I  ^  ?rfr i ^  ¥t ^topt

^  sftT w  % % fS T ? m ^  a r ^  ?pc^ % ^
ŝ%nT 3ftT ^  ^  tj?5Tr wV | i ^rrr 1 1

^  ^  ^  3TW% t ' ^  ^  ^
f  3 llfeT  ^  5F> rft ^  f t

3fr I  ^  % TnftrfT ^  11 ^ wtH?r
% ¥tT fi|t fin I i  ft: W  whnr
^  %■ ^ f̂FT ^  T̂55T 5?̂  t  ' ^  ^
T 1 ^  ^  5 I ^ 'P T  ^ 3^  X% 3n# % tp :, '3TK ^
^  V, 3tr !PT, =5tt| 3n% spT ^  ^  ft #
^  ^r*r ^T5rr | ^  ^  s m t  ^  t

t  ^  ^ i>ifhTFr t  ft? *11 «3«rr w
w!^ I  ^  »rm  ^?n ^  11 !!■ ^  ^  ^  ^rf^ i
apTT ?rf^ ?TTf|̂  ^  st̂ f. m̂5t% | ^  ^  ^

^  I
^  ii  ^Tiar f  ^  ^  ■^=tt % #

1 1  ^  ^  ^  snirT f  i ^  %
ft^  I  « fSTRKft >R I  I (Chairman).

I, #Jt 3TTOtftrifw (OfBcial) $i\T (ft?T 5TR Sit^^JI^ (non-official)- 
•t ti H ^  f  s f k  f t r #  f t

^  9 V  vt <<1>r?V STrPT^ ^  cTRT? ^<T >̂T ?  Wife" 

,  ^  artHT 5 ^  ^  ^  3ps^ ?TT5 ?r spu:- ^=p' i ^  ^ q e f W
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^Secretariat) qf t  ^
^  ^  ?rr ^nrir ^  ^  1 1  ^  ^
^  t  I I ^  ^  ^  ^nT-T?^
t  ^TT ^  ?r|f '^t1 ^  i ^  sft

»IT ?H3>Rt STKflt f  ^  ^  î̂ TKT ?̂T ^  I ^  3 n ^
%  ^3IW ^ <+T ^  3tT?’ ft  T #  5|R -^ll^ii’ ?Tk ^<.<nl<l 3(l<;»n

7 ! ^  ^ rrf^  1 sra ^  ^ tt  « s«h

t  ^  ^  cTRK 9 ^ ^

aiK prtff % ^  =^rf^  I 5PK ^  ^  ^  ^  s?T^'?Tf^

w t  3rr?T %  ^  ^<+'nct a n ? ^  ^fcr a j ^  ^  ^

sTsgr ftn r  I f?r ^  ^  fn3>ifl' ^  ^  f^wiT

fiiiW I

f | t ^ '  ^  w rsr?r fsr^ if*n^  gi*f^ sn^rr t  ' s w

f  srrar g  ^  I - ^  ’ '^rt t  ^

?*n  ̂ ?p̂ *r ^  % ^  i
{English tra^f^^^on of the above speech)

■ Shri Bhatt (B om W j- I  welcome this measure which has been brought 
before us. '’̂  viovermiieiit of India are rendering necessary help in different 
fn ^ s  for the rehabilitation of our displaced brethren who have been thrown 
out of business and are unemployed; and since 1948 we have instituted a 
separate organisation in the form of Rehabilitation Finance Administration and 
,they have surely derived some benefit out of this. But I  am in full agreement 
'uath what my friend Pandit Lakshmi Kanta Maitra has just now stated that we 
should devise some measure for rendering them maximum possible assistance. 
Although, just as it was pointd out the other day, we have spent about Rs. 47 
crores over the rehabilitation of displaced persons and that is no mean sum 
keeping in. view our present financial position and the availability of funds. We 
have spent quite appropriately. But even then those persons who had to cross 
over to this eide after leaving their hearths and homes and properties and whom 
we provided with free rations, changed their outlook and became indolent after 
the grant of gratuitous relief, and as a result of this they have begun to feel 
paore distressed. This always happens that an idle man exerts his brain in 
many directions. The same is now the condition of our displaced brethren 
and there is no other way of affording them more satisfaction. They do not 
eve^ believe in the assurances which any prominent person might give them 
through his speeches. There is only one way left for them and that is that we 
should go on advancing them loans and provide employment if this does r.oi 
involvG any specific difficulty.

ofEajasthan just now quoted by him, (Pandit 
Maitra), I  wo^d like to say fta t as an honoraiy Adviser of that place 1 see 
Bomeitong Md haTe even to-day got a letter from the Eehabilitation Mimster 
^  r w  t ^ y  hsTO no money while the people are pressing for loans. I  would
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Pandit Maitra: He has already begun giving this.

Stiri Bhatt: My hon. friend Pandit Maitra says that he has begun giving 
this. Then it is a matter of great pleasure and it would surely prove somewhat 
solacing and beneficial to our displaced brethren.

Pandit Maitra: But more money is required,

Shu Bliatt: Then this is what I am already saying, but you said thafc help ’ 
is being given. I  would emphasize that we should expedite the arrangements 
which we are going to make. I f  a person applies for a loan ^ en  after six months 
he gets a reply that his case was under consideration. That fellow has to wait 
for six long months and only after such a long period he comes to know the fate 
of his application. Therefore I  beg to submit that we must try .to expedite such 
mattei's and let the person know whether he would get any loans or not. Such 
cases should be decided within a period of one or two months. . This is an 
important matter.

One of the amendment moved by our hon. Finance Minister seeks to 
clarify toe definition of those who should be given loans. He has also moved 
to amend titie d«fmition of the term "loan’. I  have also moved an amendment 
thereon because our ton. Finarice Minister maintains that the original defini­
tion of ‘ loan’ was m follows, ‘loan means a sum of money advanced by Admi­
nistration to a displaced person for the purpose of any business or industry \ In 
a general sense this definition k  sufficiently comprehensive. But as he has 
come across certain difficulties so no%v he seeks to change the definition. He 
is dividing it into two parts. One part is -Wiat wherein he says that if anyone be 
actually engaged or be about to be engaged in *v particular trade or industry or 
be about to start an industry ther he can be granteA ix)an. The other part deals 
with those who may be engaged in a particular trade ana be owning subs­
tantial part therein. Now this word ‘ substantial’ is a very coniLioV̂ ug word. 
What is tho meaning of the word ‘ substantial’ . The dictionary meaningjs ot 
the word 'substantisd* are ‘ of ample or considerable amount, quantity or 
dimension’ . The words ‘ample’ and ‘considerable’ are also not clear. If the 
words ‘partly’ or ‘wholly’ do not serve purpose then how far can the word 
‘ Bubstantial’ be appropriate as he has mentioned in his introductory speech. 
Take the ease of a co-operative society, if out of 50 share-holders five be men 
then this number cannot be accepted as substantial. If ^he number be ten or 
anything between ten and 15 only then the number will be accepted as tubs- 
tantial. Perhaps that is why the suggestion given by me is not acceptable to 
him. They should be given loan only for that business and trade which they 
might be owning wholly or partly or might be running it in partnership with 
others. .To my mind tlds would prove beneficial in two ways. Firstly if you 
would give a loan to a refugee then you will have to give loans ranging at least 
from five thousand rupees to one lath of rupees. As has been laid down in the 
report on an average a loan of Es. 10,000 can be given. This sum of money is 
quite insufficient to start some good business. A big trade or business ooncern 
cannot be run properly by one or two persons only. Only those persons cjin run 
these trades and businesses properly who have been running such businesses 
independently or have actually been working in partnership with others. 
Sudden launching of big business enterprises would be like boarding a fas# 
moving train. A lot of difficulties coffie in the way of starting big business 
en t^rises &e novo.

 ̂ 'Hie other benefit is that the loan giveri by ub also reznams seciare. Because
sonae local inhabitant starts some business and ŝome refugee invests hia 

money t h ^ ^  tiaen the loam given by us will not be' a dead lofi®. That lam  wfl#
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be properly utilized and the refugee famijy also would be able to maintain 
itself and at the same time their business would also run properly. This is my 
object in view. But he has certain obje^fcion to it. I  do not want to lay more 
stress on lihe point because ultimately it is he who has to run the scheme and
I am to work in the light of the experience gained by him. Therefore I wotiid 
not press my amendment. But I wish to submit that no loss is going to accrue
II this amendment is accepted. We can call it partly owned. He may have 
pfu*t share in it may that be of one aima, two annas or five annas in the rupee. 
The other partner also invests money in that business and runs it and about . 
him we are confident that he is in fact a businessman and is not going to leave 
it in a Jurch. We must see to this aspect. If the hem. Minister considers, my 
amendment to be proper then he may accept if.

The other thing that I  wish to submit is about the drafting of the report. 
Time in and time out I have been saying this. On going through the report 1 
ha^e come to know that seven persons have been appointed on the Committee. 
One of them is the Chairman, three are officials and three are non-officials. 1 
beg to suggest and I  have mentioned it in my amendment also that as far as 
possible we should reduce the number of official members so that they may be 
able to finish the arrears of their own work properly. They have to do a lot of 
work in tiie Secretariat and much of their time is wasted in disposing of the 
routine papers. All the other duties placed with them are thus held back. 
They have to work for hours together therefore they should not be further over 
burdened. The number of non-official members should be increased. Instead 
of three there ought to be two officia] members and the number of non-officials 
be increased to four. The hon. Finance Minister proposes to have'four members- 
of each oategoiy. But I  beg to suggest that the number of non-official members 
should be more than that of the official ones. It would be far better if he were 
to contribute to the general belief that the non-official members work better 
(than the official ones. In this way the non-officials will get more opportimities 
to take part in the administration.

Saying so much I  welcome the amending Bill that is before us and I  hope 
that we would try to expedite our efforts in giving help to our unfortunate 
brethren.

Shri Raj BaJiadur (Rajasthan); I feel that the present Bill is not a day too 
soon, but while welcoming the Bill and the provisions it' seeks to enforce, I  
have got certain misgivings and doubts about ttie very basis and theory on 
which the sanctioning of loans is going on. I  speak a little from my own 
personal experience. S.o far as the distribution of loans in the Unions is con­
cerned, more often than not the deserving don’t get the loans and the un­
deserving do get them. As regards the limit, may I say that the 

Jimit of ]<s. 5,(KX) imposed upon the powers of the Provincial Govern­
ments to grant loans is rather insufficient. It should be enhanced in 
some ‘ measure. It has been felt that mostly the demand for loans is 
much more than the amount at our disposal. Speaking from a personal 
experience gained three months ago, I  may say for the sake of an instance 
that in Bharatpur district, against a demand of Rs. 20 lakhs for loans, a paltry 
sum of Rs. 1 lakh was made available. The Minister for Rehabilitation 
happened to visit that place, and as I  happened to be there at that time he 
asked me to help in the distribution of loans. It was a difficult job for me, It 
was a case of distributing one pomegranate among a hundred sick men. From 
experience I  gathered on that occasion, I  came to know that the loans 'tiiat had 
been distributed in the past to the displaced persons did not help them in re­
settlement Most of them ate up these loans and still remained *im- 
lesettled* , ^
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Pandit Maitra: What loan is the hon. Member referring to? Does he refer 
iao the KehabiHta^n Finance Admioistration, or to Bomelfiing else?

Shri Eaj Bahadur: I  was referring to the smaller loans, as I desired to take 
this opportunity for saying something about them. I  will come to $he loans 
advanced by the Rehabilitation Finance Administration presently. So far as 
the logins "from the administration are concerned, the complaint we have received 
is that hardly any displaced person in my district has been fortunate enough to 
^et any loan from this Administration.

Apart from all that, imless and until displaced persons get enough guidance 
and direction as to how best to invest the amount of loans that they are granted,- 
in iny humble judgment it would not be reaUy useful to continue the scheme 
in* the present manner. When this relief is granted to them, they should know 
in what manner they can invest it and resettle themselves. So far as the dis- 
^bution  and'advancement of loans by tiie Adminifitration is concemedj, I  have 
a grievance that people in my place have hardly benefited at all from it. About 
forty to fifty thousand displaced persons went to my place, and most of them 
had to return from there, because, fi.rstly, they belonged to the trader class and 
they were asked iso resettle on land. The result was -that that land was lying 
fallow and valuable food crops which couTd have been obtained were lost, " hen 
again, these lands were given to the Meos who were resettled there, with the 
result that there was a double curse inflicted on these people. I  do not mean 
to say that the Meos should not have been resettled there. I mean to say that 
proper assistance and guidance should have been provided to these people. I  
may speak h^re with special reference to a case in which five or six families 
were concerned. These families were engaged in razor_making industry which 
they set up in my place after great difficulty and obstacles. But unfortunately 
they had to close down simply because they got no assistance whatever. They 
were also making hack-saws— the making of which is a very valuable industry. 
That too could not be carried on. Similar other schemes that were ofiered had 
to be given up, -

Pandit Maitra: I undert-ake on behalf of this Administration to consider 
these applications for loans if they come in the proper way. As a matter of 
fact, these applications never came to us. I  promise to look into this matter.

Sliri Raj Bahadur: To my regret and to the misfortune of these people, I 
wish to inform you that they had to leave my place.

Pandit Maitra: But we have not got any applications.
Shri Baj Bahadur: In any case, I take this opportunity to voice their 

■grievance in this behalf.
The amendment in the definition of ‘ loan’ was highly necessary. In many 

cases, difficulty arose because people who had some funds with them could not 
combine or join with people who had nothing. Therefore, so far as the amend­
ment is concerned, I  welcome it.

In conclusion, I  would once again repeat that for the sake of encouragement 
to industry and for the sake of proper resettlement, these displaced persons 
should be given the benefit of proper guidance and direction. In the original 
Act, tliere is a provision for inspection of accounts. There is also a provision 

iihat in case something wrong is discovered in the accounts and accoimting of 
i»he loans advanced, premature recoveries can be made. But there is absolutely 
no provision imposing a duty on the Administration to see that these people get 
real expert help and guidance in regard to the way in which they can derive the 
maximum advantage from the loans advanced.
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(English translation of the above speech)

l.A S- Musaflr (Punjab): Sir, I  have 110 sense of hesitation in acknow-
lea^ing the most excellent work done? by the ‘A dm inistrative’ set up in

>



[Giani G. S. Musafir]

pursiiance of the Rehabilitation Finance Administration Bill passed into ^  Act 
b j  the Assembly and brought forward by jjhe Government. The proposed 
amending Bill put forth now by the hon. the Finance Minister is certainly an 
inaprovement on that Act. I, however, fear that the purpose of this Amendment 
Bill may be lost if due consideration is not given to the suggestions made by 
Shri R. K. Sidhva and Pandit Maitra. I have no wish to repeat, but if the 
object of this Bill is to make the ‘ Administration* more useful and eflBcient, 
as it appears from the statement of the Minister of Finance, then I  would like 
to urge that remaining three crores of rupees should be earmarked for it in the 
next budget. The administration has disposed of 7,300 applications in all, out 
of which 3,358 have been granted. The total amount sanctioned so far comes- 
to Rs. 3,75,00,000 which leaves a balance of Rs. 3,35,00,000. Bearing in mind 
the speed at which the work is being done at present, this balance of money may 
be distributed within a, year. I unreservedly approve the excellent choice of 
the hon. the Minister of Finance in the matter of appointment of the Chief 
Administrator. Considering the work being put in at present, nearly 700 
applications can be disposed of in a month if the present rate of 30 applications 
j>er day is stuck to throughout the 20 or 22 working days.

I  myself have had an opportunity to serve in the administration. I  am con­
fident to claim for missing not a single meeting thereof and I think similar is the 
case with Pandit Maitra. We have done so regardless of its duration of 4 or 5 
days and the time spent Tii deliberations which was from two to four hours 
©very day.

The number of individuals io  y^hom such loans have been advanced and 
whose applications have been accepted is 3,358. But in the case of factories, 
which havii been sanctioned such loans, a condition has been imposed, namely 
the employment of the refugees. Only yesterday Pandit Maitra, the Chief 
Administrative Officer and .Shri Mirchandani and myself have been to Ghazia- 
bad t»̂  see the factories of those persons of Ghaziabad and Delhi to whom suclt 
loans have been sanctioned. In one of the factories which belongs to Pandit 
Diwan Chand, as many as 72 refugees are working. Similarly in a sand-paper 
mill of the same place, probably 62 refugees are employed. The advance of loan̂  
%o a single mdividual, therefoie, means rehabilitation of 70 to 80 persons. But 
^he funds wiU bo exhausted if this work is continued at the present rate. If the 
Bill is being brought forward io strengthen the administration further, it will 
be much fdvisbble to hand over to it those three crores of rupees.

I  want to submit another thing which has been hinted at by Pandit Rf&itra 
ilso. It lies within the purview of a provincial scheme. Keeping in view flie 
«/ay the f-.dministration is conductin?y its business, I am in favour of withdrawing 
ib e  restriction for advancing loans not less than Rs, 6,000. The Administration 
ihould be empowered to advance smaller loans also because here the matter i& 
scrutinized in every respect very carefully. I am confident that the 
iTiOnê  ̂ which is advanced to t^e refugees through this administration 
is quito safe. There is not so much hope of recovery of the pal­
try amounts Advanced to  the refugees under the provincial scheme as in the- 
case of this money. In the present case an Inspector goes and checks the 
ttccount of the Joanee at Ihe end of each month. If they have the least suspi- 
jjitoa that the business is not running properly or that there is an app.rehensiott 
of loss they offer him ĥedr advice, l^ ey  even advise him to change the busi< 
liess. Even a alight error in accounting is liable to be detected by 
?Wlcnev«r they have a susptcior» abpui any persons that they are aot gooit
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businesi but we wasting moaey their loans are called up. Hence, in view of 
manner in which this aduiinistration is working and the way in which it ift 

going to be further strengthened by means of this Bill^ it is very essential tl?at 
the restriction about ‘five thousand* be also removed, and the provincial lo&n, 
ifche greater part of the funds whereof is advanced by the Central Government^ 
should also be centralized. If this is done the work would, I think, go on very 
smoothly.

As I have stated already this administration is doing very good work at this 
time. At the time this work was started it came up in the course of discussions 
at the very first meeting that the refugees were not satisfied about the work of 
rehabilitation, that the Govemment of India was doing a lot and spaiiding a 
good deal of money but that in spite of all that whosoever was talked to T̂. as 
found bitterly complaining and that nobody seemed to be satisfied. Accordingly, 
we decided to set about our job in such a way as to remove the impression that 
the deportments of rehabiHtatlon were not doing good work. Hence it was 
settled that apphcations should be invited and disposed of very early. But, we 
are as yet faced with the difficulty that there is no place for the employee*j to  ̂
sit at. Attention has been dra^vn to this a nimiber of times but for lack , <if 
proper co ordination the difficulty is still there. I feel that there is yet another 
reason why it has not been possible to tackle the refugees' problem satisfactorily, 
which is that it pertains to various departments, viz., the Eehabilitation 
Department, the Finance Department, and— f̂or accommodation purposes—the-* 
Works, Mines and Power Dipartment. There is a well known saying in the  ̂
Punjab, ‘one who sails in twc boats is not likely to land in safety’. In the 
present case, however, there are more than two boats one has to sail in. Thus 
it is inevitable that the process should be delayed. I, therefore, think that this 
inust be attended to because tliis Department which disposes of thirty applica­
tions per day could turn out double that amount of work if its staff had a place 
to sit and work comfortably. There is not only no accommodation for the office 
but also no houses for the staff. /Some of them live in hotels while others have 
made other arrangements. This too has not been attended to properly. I con- 
^atulatb tbe hon. Minister of l^inance on this Bill. It is a very good Bill and 
it will reinforce the work of rehabilitation. But I want that two or three niatters 
must be provided for, vie., accommodation, three crores of rupees and the 
Temoval of thi? ‘five thousand’ restriction. If these provisions are made this 
atoinistration wiU, I think, be able to work better and that will do credit to 
the Government. Furthermore, it may also be kept in view that the more 
(these Joans are advanced in eid of industry the b^ter, because factories help in 
the reha^'iitalion of a larger number of refugees. When work is done that way 
It \vould bnng good name to our Government and this fdministration would 
be m a position to do a very good job, "

With these words I support this Bill and wish it a speedy passage.

g franTo ’Tf s n h r f ^  ^

^  f  I "o itside India” % "in taiy area now forming 
part of Pakistan” f, ^ 5? # "ainswrs
(“ outside India” ) #
^  t  (Ceylon) aftr ^  ^ ^

(displaced persons) ^  (displaced persons)
^  w w  I JTf w  «rr 3T? %  ^
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w  «TT I t '  T̂T?rr f  ^  jtt#  f

%  «̂rf. 3fh: ar r̂ f̂ i 3ftf%
% 31?^ I' 3T>t H)ir<-f 7 ' f (foreign possessions) | iw?5?r 

f̂f3{T (Goa), (French possessions) aftr Tt^RT
tPortuguese possessions), 3,>t: ?j=rwt5T sftr ?irf # ^

11 5*r ^  ^ zTf t  ^  '̂ fr
i% (French) arh: (Portugue^) % <t̂ 5 H (possession)
^  t  ^  ^  ^tqr I | ft? ^^5*r #
^  ’Tt̂ T srw ft> ^  (disturbance) Îf 5ft

^  ĴiT fT?5fr ^  I 5ft irrf 'rT%<gT̂ r r̂ ant f  f»iKt 3̂ ^  
^  t  r̂h: ^  f  ftr grt ^
3*^  'jft ^  5?r ̂  >rf I  ^iTqT: f< n rt ^ r w R

■% I
[Shei Hossain Imam in the Chair]

^  (definition) sftr (Act)
^ ?ft ^  57 (comprehensive view) ^ if^  aft-?; irtr'
^  I  ft: ’ftirr (Goa) sfk 3 ^  (French settlemeat) %
“3ft (Refugees) aim  ^  JJT ft̂ TT I

{English translation of the above speech)

Sliri B. Khan (Bombay); I cougratulate the Minister of Finance on this 
Bill. But I think that the words “ outside India” for which it is now proposed to 
substitute the words “ in any area now forming part of Pakistan” , are quite 
^pproi^riate. The Minister of Finance has stated in his speech that the cfis- 
placed persons coming from Burma and Ceylon will not be treated as ‘displaced 
persons’ . This was the inteittion at the time when this Act was passed. With 
all due respects, I  would like to submit that we admit that Ceylon and Burma 
<5on5titutfi sepai’ate Governments. But there is a vast difference between the 
territories which lie within India and are foreign possessions, viz., Goa and 
other Portuguese possessions and French possessions, on the one hand, and 
-Ceylon and Burma on the ot/ier. A movement is going on in our country that 
these tenitories which are in the possession of the French and the Portuguese 
should be merged with India. It is possible that a contingency might arise in 
future when disturbances may occur there; then what would be the condition of 
OUT Indian brethren living there? We fully sympathise with those of our 
brethren ^ho have migrated from Pakistan and we want that full assistance 
should be'iendered to them and our Government should devote its attention to 
^he observations that have been made in this House.

[ S h r i  H o s s a i n  I m a m  in the Chair'] 
when we adopt a definition and pass an Act, then we should take a 

comprehensive view, and,^l doubt it whether the cases of refugees who will be 
coming from Goa, Portuguese and French settlements will fall wiihin the scope 
o f  this definition.

tABLIAKiNTABY DBBATB8 [3 b D F e B. 1930



Hr. M&ttliai: I was glad to bear from hon. Members takmg part in tbig 
debate the general approval wUob the work of the Eehabilitation Finance Ad^ 
ministration has received. It is a matter of speqial gratification to me that 
the work of the Eehabilitation Finance Administration which is a matter of 
very considerable importance to displaced persons has made good progress. Th# 
credit for this does not go io the Finance Ministry^ as hon. Members appear to 
think. The credit for the #?ood work which has been accomplished so far by tbe- 
Behabilitation Finance Corporation must go almost entirely to the Administra­
tion itself, and paiticiilarly, to the Chief Administrator who, I think  ̂ has macte- 
a good job of the difficult work with which he is entrusted.

Certain specific poinlis have been made in the Course of the discussion. I 
would refer only to the more important of these points. First of all is the 
question of the financial resources which are available for the Administration. 
I  am quite aware that there is a great deal of assistance which the Eehabiiita^ 
tion Finance Administration can render to displaced persons which they are im- 
able to render because of the paucity of funds. Mr. Sondhi suggested that more 
use might be made of the provision under which banks may under this Act con­
tribute to the resources of the Administration. That, of course, is a. matter in 
which T\ e, as a GoverumeJit, can do very little to improve matters, because a& 
far as Banks are concerned, the matter w'ould necessarily be dealt with ly  them 
as a business matter, and in the present conditions of the money-mcrket, 1 can 
quite appreciate the reluctance with which Banks approach propositions of this- 
ki/id. The question then aiises whether the State itself, the Central Govern­
ment, cannot render more assifc:tance in this direction. Now we are passing 
financially thi'ough difficult times— it is admitted on all hands— and in the- 
recent efforts that Government have been making to reduce expenditure all­
round, 1 have tried as far as possible to place at the disposal of the Ministry c f  
Relief and Eehabilitation all the funds that they have been enjoying so far. 
That is to say, the one field of' Governmental a^?iivity in which, so to sixak,- 
I cannot apply the economy drive to the extent I wish, is the work of Eelief 
and Eehabilitatijn. The whole question is wh< t̂h''i there is anything m o re  
that \̂e can do. As far as I cati say at present, judging from the present trend 
of things, it is not possible for me to give any undertaking to the effect that the 
resources at the disposal of the Eehabilitation Administration would \>e en­
hanced. The House must realise that the funds tiiat w e place at the disposal 
of the Eehabilitation Finance Administration are really part of the general 
allotment that we make for the work of Eelief and E-ehabihtation, and it is 
within the sphere of Eelief and Eehabilitation that the amount required for thiŝ  ̂
particular purpose is determined. All that I can say in the light of the present 
circumstances is this that I am keenly aware of the need for helping the Eehabi­
litation Finance Admiui.strai ion with more furd«j. In the prss‘jnt linancial 
Situation, it would not be possible for me to make any definite offer, but if the 
capital resources avjiilable fco the Government cf show any iniprovojneiit 

^he financial year 1950-51, I would certainly examine the 
possibility of helping the Eeh&bilitation Finance Adoiinistration on the Jines- 
suggested by hon. Members. ^

I'lui other question which hs.s been raised is lb<= delay in th  ̂ inatt. r of 
grai.ting permits providing quofas for materiajs for premises and so /.n  in 
States. That, ‘of course, is a matter in which there is very little that the 
Central Government can do directly. All that w6 have been trying to do is to 
press upon the attention cf Ptate Govemmen+s the importau3c of moving 
promptly in this matter, but in view of the . circumstances which have been 
brought to my notice, I should like to examine the question whether it is 
possible to set up some kind of machinery for co-ordinating the work of the
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[Br. Matthai]
AdministratiGn and the work in the same direction which is expected to~be done 
i»y State Governments. This is a matter which I would like to examine.

My hon, friend, Mr. Gokulbhai, seemed to have some objection to increas- 
:ing the number of official members of the Administration. Now, that has a 
bearing upon tliis question because if you are able to have on the official side of 
the Administration as many provincial governments as possible represented, 
it will be one means by which it will be possible for us to secure this co­
ordination which is of such great* importance in the implementation of the 
Administration’s \̂-ork.

Then, Pandit Lakshmi Kanta Maitra raised the question of accommodation. 
1 am a^ are of the position with regard to the accommodation of the Adminis­
tration’s Office here in Delhi, but the question of accommodation, as the House 
is aware, is one of very great difficulty at present, and I do not see any imme­
diate prospect of securing any improvement in this matter, but if there is anjr 
■pcs!=ibi!ity, I will make the fullest possible effort. "

I  do not think there is any other point which I have to refer to.
3Ir. Chairman: The question is:
'*That the Bill to amend the Rehabilitation Finance Administration Act, ld48, be taken 

into consideration.”

The moUon was aJeptod.

Dr. Matthai: I beg to move:
“ That in clause 2, for the proposed sub-section (2) of section 1 of the Rehabilitation 

Finance Administration Act, 1948, the following be substituted;
‘ (2) It extends to the whole of India except the ^ate. of Jammu and Kashmir.* "

Ur. Chairman: The question is:
“ That in clause 2, for the proposed sub-section (2) of section 1 ol the Rehal>ilitatiQn 

Finance Administration Act, 1948, the following be substituted :
‘ (2) It extends to the whole of India except the State'of Jammu and Kaahmir,’ ”

The motion was adopted.

Mr. Chairman: The question is:
""‘That clause 2, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, as amended, wets added to the Bill. 
Clauses 3 to 6 were added to the BiU.
Hr. Mattiiai: I  beg to move:
“ That in clause 1, for the figures ‘1&©’ the figttres ‘I960’ be substituted.”

, Mr. Chairman: The question is:
“ That in clause 3, for the figures ‘1949’ the figures ‘1950’ be sobstituted.''

The motion was adopted,

Mr. Chairman: The question is;
''T h it clause 1, as amended, stand part of the Bill.”
The motion urns o do fled. 
Olatcse 1, 03 amended^ urns €,dd$d to. I^e B ^ .



Ml* Obabrsutti: The question is;
“ That the Preamble stand part of the BUI."

The motion was negatived,

Br. XatUiai: I beg to move:
‘̂That for the existing Enacting Formala the following be substituted 

'Bb it enacted by Parliament as follows ;—

Mr. Obairmaa: The quesiaon is;
“ That for the existing Enacting Formala the following be substituted :— 

'Bb it enacted by Parliament as follows 

The motion was adopted.

Hr* Obalrmaii: The question is
“ That the Enacting Formula, as amended, stand part of the Bill.*’ 

The motion was adopted.

The Enacting Formula, as amended, was added to ike Bill. 
The Title was added to the Bill,

Dr. KaUhai: I beg to moTe:

“ That the Bill, as amended, be passed/'

X r. Ohalnnaa: The question is:
“ That the Bill> as amended, be passed.”

The motion was adopled.

INSOI^VBNOY LAW ( AMENDMENT) BILL

INSOLVENCY LAW (AMENDMENT) BILL
The IQnister of Law (Dr. Ambedkar): Sir, I move:

“ That the Bill further to amend the law relating to insolvency, be taken into 
oonaideratioo.”

Sir, I should like to make a brief statement in order to enable the House 
to understand what exactly the Bi l̂ proposes to do. The law of Insolvency 

4 p m  “  India is contained in two different Acts: one is called the Pro­
* * vincial Insolvency Act and the other is called the Presidency-towns 

Insblvency Act, The present BiU contains, apart from the short title, six 
clauses which make amendments in the existing insolvency law. The amending 
clauses in this Bill fall into two categories: some make changes in the
Presidency-towns Insolvency Act and the others propose changes in the Pro­
vincial Insolvency Act. Those that make changes in the Provincial Insolvency 
Act are four; they range fi-om clauses 3 to 6 and there are two which relate to 
the Presidency-towns Insolvency Act.

Taking into consideration clause 2, all that clause 2 does is to remove a 
difficulty which has been felt for a long time. In the existing law as embodied 
m section 12 of the Presidency-towns Insolvency Act, it is said that an 
insolvency petition must be filed within three months from the occurrence of 
the event which is recognised as the justifiable ground for the presentation of 
the petition. It often happens that the period of three months comes to an



[Dr. AmbedkarJ
end when the courts are closed. Under the law as it sands, the creditor loses 
the opportunity of presenting a petition merely because when the court re­
opens, î . is more than three months since the occurrence of the event. C ourts, 
of course, have taken different v.ews in this matter. The Madras and Calcutta 
High Courts have held that the period cannot be extended. Allahabad
High Court has held that the period can be extended. It is therefore felt that 
both for the purpose of removmg what might be called an injustice, because, 
if the creditor is not able to present a petition within three months by reason 
of the fact that the court is clcsed, it ,s certainly not his fault, and secondly 
also in order to remove the conflict of decisions, it is proposed by this amend­
ment that in any case where the period expires on a day when the court is 
closed, it shall be lawful to present a petition on the day on which the court 
reopens.

Coming to clause 3, it amends section 21 of the Presidency-towns Insolvency 
Act. Section 21 deals with annulment of adjudication. section 21,
although the power of annulment is given to the court, the matter is left within 
the discretion of the court. The words are. *‘ the court may” . Then, this 
section 21 is contrary to section 35 of the Provincial Insolvency Act: because, 
under setion 35 of the Provincial Insolvency Act, the power is obligatory and 
the wording is, “ the court shall” . Similarly, it is found that the existing 
section 21 is also to some extent inconsistent with its own section 13 sub-clause 
4. Because, there it is stated that if the grounds exist for d:smissing a petition, 
the court shall dism ss it. There is no reason why in the case of ahnu mt>nt 
the power should be discretionary and in the case of dismissal, the power should 
be cDmpuisory. It is therefore felt that it would be desirable to brin^ the 
Presidency-towns Insolvency Act in conformity with the Provincial l^solyency 
law and use the word “ shall”  in the place of the word “ may” .

Then, I come to claus3 4. Clause 4 makes an amendment to sect'on 63 of 
the Presidency-tovms Insolvency Act. Section 53 deals with the rights of an 
execution creditor against the property of an insolvent, who has obtained a 
iecree against the debtor before he was adjudged insolvent. The question has 
arisen as to what should be the tierHiinus, so to say, of the rights of the 
executing creditor: should the terminus be the presentation apd admission of 
the petition of insolvency or should the terminus be the adjudicittibn. It is 
felt that the proper terminus, the equitable terminus would be the admission 
of the petition; because, admission of the petition means that there are other 
credit(»rB who are also recognised as having a right to a share in the propery 
of the debtor. It is therefore unreasonable to permit the prior executing deba^r 
to conlanue to appropriate the property until the date of adjud’cation. Theire 
may be a considerable time between the admission of the petition of insolvency 
and the actual adjudication by the court. Therefore, this section substitutes 
the word “ admission”  for the word “ adjudication” .

Then, I  come to clause 5. Clause 5 introduces a new section, section 101A 
fai the ilVesidency-towns Insolvency Act. The necessity ^or the introduction 
of this new section is this. As I  ]ust now stated, there is a provision for the 
annulment of adjudication. Now, the eflfect of the annulment of adjudication 
is that proceedings which by reason of adjudication are terminated or cannot
be initiated, become open. What the section permits is that on annulment
oth^ persons who have a right to sue or proceed against the debtor will be

• free to do so. The law of limitation comes in their way. As lawyer MeUnber** 
of the House would know, one of the principles of the law of limitnt^on is that 
once limitation be^ns, it does not stop. Nothing can prevent liinitiition bmng 
8uiB|)ended. Therefore what liappens is iliis....;...

Shil Tyagi (Uttar Pradesh): I could not follow.
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Ambedkar: 1 caamot open a class now.
The po-nt is that as tfae r i^ t  to sue begins long before the a^vlm ent,by 
the time the annuiment order is passed, the suit or the proceeding is tune- 
[>aiTed. The questi&n is raised whether this is a right thing to do, because 
f the proceedings or the nght to sue is suspended, it is suspended not because 
)f any fault on the part of the person who has th.s right to su e , but because the 
law says that when an adjudication is made all proceedings fihall be suspended. 
Consequently, in order to rentove this iniquity, what is proposed is ♦his: T&at 
by this new section J01 A, it w.U be open for the Court and for the party to have 
the time taken between a«liudication and annulment excli^ded from the com­
putation of the period of the limitation laid down by the law, so that the right 
to sue may practically be deemed to have occurred when the annulment has 
taken place. Anyhow the period wijl not serve as an additional bar to any 
delay or lapses that might have occurred on the part of the person who bas the 
right to sue.

Now, clause P» is merely clause 2 of the Bill. All that it does is this, that 
it introduces the same proviso in the PrDvineial Insolvency A ct, so t ^ t  even 
under the Provincial Insolvency Act, if the period of three months for Mmg the 
petition falls on the day on which the Court is closed, it would be open for a 
party to file the petition pn the day when the Court re-opens.

Then, the last clause also amends the Provincial Insolvency Act. Undei 
the present law, it is provided that along with the order of adjudicHtioh, the 
Court also fixes the date for the discharge Of the petitioner and he is required 
to appear om the day on which the date is fixed for his discharge. Now the 
words are “ he shall appear and the court if he does not appear, shall" take a 
<iert‘iin action, as stated therein. The section so far as the wording is conoemed, 
is mandatoiy, but curiously enough the Courts have interpreted ‘shall’ as ‘may' 
making it discretionary, it  is felt that probably the Courts have really earned 
out the intention of the Legislature in treating ‘shall’ as ‘may’ . Similarly, the 
Presidency Towns Insolvency Act has ih o  the word ‘may’ and not ‘ shair. 
Therefore" tliis amendment proposes t<3 accept the decision or the interpretation 
of tlM Court and substitute ‘mav’ for ‘ shair. These are all the clauses in the 
Bill.

I might say that these amerdments are very much overdue. Thcije pmend- 
nients were suggested a long time ago, in fact before the War, but it was not 
possible to undertake any legislation while the war was there. Confreguently, 
there has been this delay. 1 might t<̂ fl the House that these ttmeudments 
liave been approved by the Provincial Governments and the Provincial Oovorn- 
ments have also stated that although the subject of insolvency falls in the 
Concurrent List, it is desTable these amendments should bo made by a law 
made by Parliament, so that they may be uniform throughout the country. 
That i.5 the reason why this Bill has been brought foi*\i'iird:

Ml. Motion moved:
“ T îat the Bill further to amend th« law telftting to insolvency, be taken into 

<y>nsideration.' ’

Shri BlsvaaaCh Das (Orissa): There is very little objection to the contents 
of the Bill. I  should like to have some explanation regarding certain points 
^hat I  am going: to r^ise in the course of this d'scussion. We had two different 
ItMolvency Acts, namely, one Act for the Presidency Tow-ns and another for 
^he rest of India. These were in existence for reasons which are very well 
known b  all of Why then in the new set-up and under the new dispensia-
tion, the old set of things should contiii^ to exist is one which it is difficult 
for me to und^rst^d. True it is that these amendments are overdue. M y 
hon. friend the MiBister of Law could h«ve taken a little more time to bring
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[Shri Biswanath Das] ,
about a consolidated Aot bo as to bring both the Acts under the operation and 
purview ol one law, so as o have one Insolvency Act.

Having stated so much about this, I proceed to the second objection, 
namely, that special jurisdiction has been devised for insolvency petitions. 
The usual jurisdiction is the Court of the District Judge of a district or in the 
alternative the Court of the iS.ubordinate Judge. I fail to understand why 
jurisdiction, ordinary, usual and normal may not be provided for such class of 
cases. A person living in a mufasail area, say within the jurisdiction of a 
Munsif’s court has to run to a District Court. Why should he be put to any 
expense and inconvenience for a purpose which he could easily have done in 
the Court of the District Munsif? Sir, this not only adds to the expense of 
parties, but it also adds to the administrative expense of the judiciary in the 
Provinces. 1 fail to understand why even in small cases people should be 
mad=2 to run to courts of District Judges as also of Subordinate Judges. This 
is an important aspect which should be considered both from the point of 
view of expense to the parties, of unnecessary administrative expense and in­
convenience tc parties as also to Government.

Having stated so much about the necessity of jurisdiction as also unformity 
of legislation with regard to both the areas, I come to the question of in­
solvency law in this country. I invite the attention of this House to sections 
9 and 10, Section 9 authorizes the creditor to go before a Court for declaration 
of insolvency. The creditor is barred from seeking the potection of a court if 
the debt is below Rs. 500. That is justifiable so far as it goes. But I do not 
see any reason why a debtor who owes a creditor less than Rs. 500 and does 
not find it possible to discharge his liability should not have the protection of 
the court. The hon. the Law Minister is a democrat of democrats and is an 
upholder of the rights of the depressed and oppressed people. Why should he 
be unfair to people who are so poor not to have assets to pay a liability to the 
extent of Rs 500. I appeal to you, Sir, and through you to the hou. I^aw 
Minister to consider this case very seriously. This wrong should have been 
righted her3 and now in this Bill. A provision like this is very necessary and 
useful from the point of view of the poverty-stricken masses of this country.

I  refer again to section 9 of the Provincial Insolvency Act and the sii.oilar 
provision in the Presidency-towns Insolvency Act. I do not see any reason 
why you should allow rich people to speculate on business, lose money und then 
seek the protection of the courts and this without paying court fees 1 It looks 
as if the Government has no other business but' to tax people, collect taxes and 
maintaii3 courts only for the benefit of speculators. My experience has all 
along been and I believe it wlU be home out by many hon. Members ‘ f this 
House, that generally speculators go on speculating till they find that they 
are sinking. The moment they feel sure that they are s itin g , they keep 
certaia moneys, convert them into ornaments, hand them over to the wife or 
their nearest and dearest relations or have them in the name of other people 
in th'i banks and go on with the insolvency jhanda. They come before a court. 
They havo nothing to pay and get the immunity of an insolvency court. This 
state of things should cease to exist. I  do not see why Legislature or Govern­
ment should have any corner in their hearts to afford protection to this class of 
people. Generally most of the cases in insolvency courts are covered by 
petitions from speculators. If the hon. Law Minister is not aware cf it, 1 
request him to make an enquiry or refer to all the courts in India and I Lave 
no hesitatic/. to say that most of the courts wiU verify the statement I make 
before the House. Under these circumstances I  suggest that people indebted 
to a certain maximum of money Rs. 3,000 or 5,000 should have the benefit 
of the insolvency law. '
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I had to lay down of&ce in 1939 when I was thinking of b r in ^ g  about a 
law by which the limits of protection to insolvents should be confined only to 
specified classes of debtors below Es. 6,000 namely people who have honest 
avocations and are not able to discharge their liabilities. An honest man 
should have the protection of the law. Therefore I think it is fair, j.ecessary 
and desirable that this class of people alone should be given prtection. To 
give protection to speculators is to put a premium on dishonesty which is 
repulsive to our notion of fairness and justice. I would request the hon. Law 
Minister to give serious thought to this aspect of the question.

I refe* now to sections 25 and 26 of the Insolvency Act, dismissal of in­
solvents. If an insolvency petition is dismissed it is done on the plea that the 
man has enough assets. If so, why should he not be called upon to pay not 
only the stamp duties but also certain penal duties? The law must be clear 
on this point. The aim of law should be no help or protection to people who 
want to defraud, not the creditor alone but also the S t̂ate. Under such 
circumstances I feel very strongly that the arms of the law should be yerj 
strong and f€dl heavily on them rather than allow them to escape unhurt. If 
a law of this nature is necessary there should be a corresponding provision that 
where evasion or fraudulent act is found, positive steps should be taken by 
courts to prosecute the defrauders. I know that certain provisions are there 
but they are insufficient. Befi*auders, aft-er definite proof, should be prosecuted 
mercilessly and relentlessly. These are some of the points that I bring to the 
potice of the hon. Law Minister.

There is one more point to which I would like to draw attention, dz., the 
right of insolvents to surplus money under section 67. If after paying all assets 
a person is found to possess more assets or more money out of the sales, why 
should the courts at all allow him to make an application for insolvency? An 
insolvency petition puts the court to the laborious work of undertaking the 
adjudication of all the issues involved, both of creditors and debtors and all 
other claimants. The court has to undertake a thankless task for which the 
provincial exchequer has to pay. Under such circumstances a provision thould 
be mad3 in law that first an enqu^^ should be made whether the assets of a 
person are enough to pay for all his liabilities. If that is so, some machinery 
should be devised to set off the assets. I do not see why the courts should 
undertake this thankless work without payment of court fees, only to fay 
the surplus money to the debtor. All these points deserve consideration and 
scrutiny A uniform law is necessary and is possible and therefore let me 
hope that the hon. Law Minister would assure us that he will taken more time 
and come before the House with a unified law, taking into consideration all 
the points raised in the course of this discussion.

Shii K. S. Jain (Uttar Pradesh): On a point of order; in these discussions 
can the whole law be discussed or only those sections which are sought to be 
amended?

Mr. Cliaiimaii: The hon. Member when he was making the suggestion was 
making it under the overriding clause that he wanted a consolidated and bigger 
Act to come, and in that connection he pointed out as his argument that these 
are th3 lacunae and mistakes which have to be rectified. Ordinarily an amend­
ing Bill can only be discussed as far as the amendments proposed are concerned 
and not the generality.

Sbli Biswanath Das: And the connected sections also.
Stiri SUuranalaura Memm (Madras): I shall confine myself to the Bill as 

presented before the House, There is a good deal of truth in what my hon. 
frieni Biswanath Bas stated that What was required was that the 
Inaolvpncy law ought to be tightened instead of being made a paradise for
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cheats and deeei^rers, as it was proving today. My experience suggests that 
the msoiveDcy law is availed of by many people because of the easy provisions 
contained in it. What happens is an insolvency petition is presented either 
directly or through some creditor friend in court. Then, if the debtor is inder 
arrest, the court, on the plea that the debtor has to assist the receiver in the 
collection of debts, releases him from arrest. Then, in the hearing of the 
insolvency application, the court considers only the question whether ot the 
time he was able to pay his debts, and prima facie evidence alone is taken. The 
creditors will not be in a position at the time to prove al! the clandestins means 
that have been used by the debtor to cheat people, and the court iminediately 
declares hint an insolvent.

The next step is that as soon as he has been declared an insolvent, an BUpli- 
oatirn is put in for a protection order and protection order is more or less 
granted a  ̂ a matter of course. Then there is a provision to put in a discharge 
applicati(/ii within a particular time. He has to appear and put in a discharge 
applicatiop. Most often the man would put in a discharge application. Some­
tim e he fails in the application; sometimes he succeeds in it. The courts 
are sympathetic in such cases because the court considers “ what is the use of 
making him pn eternal insolvent"’ and therefore discharges him. In cases 
whe/e h i does not even care to put in a discharge application this Bill wants 
to give help— to such cheats and deceivers.

In the last paragraph of the {Statement of Objects and Reasons it is stated:
“ Lastly, in a case where the debtor fails to apply for discharge within the prescribed 

period under the Provincial Insolvency Act, section 43(7) o f that Act leaves no option to
Court but to annul the order of adi'udication which leads to hardship in a considemb)e 

number of cases. It is accordingly proposed in clause 7 of the Bill to amend this section 
giving the Court disjcretionary powers in such caaes.*'

In a case where a debtor has not acted according to the direction of the 
Court to put in a discharge application within the time fixed by the Court, the 
Court shall amiul the order of adjud cation, and then all the legal proceedings 
open to a creditor follow. This is the law now. iHere what is it that is 
sought to be done in clause 7 of the Bill? It is to change the word “ shall”  
into “ may” , so that even there the cheats and deceivers are given protection.
I oppose this portion of the Bill because in a case where a debtor has not 
even cared to put in a discharge application within the time fixed by the Court 
no kind of consideration need be shown. I therefore maintain that the wxprd 
“ shall'" ouglit to remain. I therefore oppose the amendment suggested in 
clause 7 of the Bill.

I have no objection to clauses 2, 4, 5 and 6 of the Bill, but X object to clause 
3. Clausf* 3 of the Bill refers to section 21 and seeks to amend it. I shall 
read to the iEIouse section 21 of Act III of 1909. It runs thus:

■‘Where, in the opinion of the Court, a debtor ought not to have been adjudged inj^yem, 
or where it is proved to the satisfaction of the Court that the debts of the insolvent are 
paid in full, the Court may, on the application o f any person interested, by order annul the 
adjudication.’- '

V Ho far it is all right. But the same section continues:
“ and the Court nay, of its own mot'on or on application made by the official assigaee or any 

creditor, annul any adjudication made on the petition of a debtor who was by reason oi the 
provisions of sub-section (2) of section 14, not entitled to present such petitioit.”

CJausc 8 of the Bill seeks to change the word “ may”  in the ewrlier jortion 
of th3 section into “ shall'’— t̂hat is, “ the Court shall, on the application of 
any person interested, by order annul the adjudication’ '. I agree to this part 
of the Bill. My objection is that it is incongruous, that in the one case it
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should be the “ Court shall" and in the other the “ Court may” . Here is a. 
case where the person has proved to the satisfaction of the court that the debts 
of the insolvent have been paid in full. But the debtor has been faulty in the 
sense that he has not put in a discharge application with.n the time required 
by the Court. But all the same he has paid all his debts. In that case the 
prov.sion is retained viz. “ the Court may”  and not “ the Court shall” . I do 
not kno\' why in such a case where the debtor has discharged all his dcbts^— 
whether he was originally a cheat or deceiver or whatever he m ght hftve 
be n— ând when the application is made by the ofiQcial assignee or any creditor, 
the sianie consideration should not be shown to him by amiulling the adjudica­
tion. 1 do not know why the word “ may”  is sought to be retained in the 
subsequent portion of this section whereas it is changed in the earlier portion 
of the sec'tion.

With these two objections to the Bill as brought before the House, I 
support th(̂  motion.

I>r. Ambedkar: I am glad that my friend Shri Biswanath Pas raised the 
points to which he made reference in the course of his speech, I should like 
to say that before bringing forth this Bill I myself was of the opinion that the 
time had comi? when these two enactments should be amalgamated into a 
single Act. The distinction which has been existing in our insolvency law 
between the Presidency towns and the other areas seems to me no longer 
justifiable. But I found that the amalgamation of the two Acts into one 
sin̂ l̂e enactment would take time and would also require special agency to be 
employed in the Law Department for the piu-pose of collating the sections. 
However, owing to the financial stringency it was not possible for me to (obtain 
the staff that was necessary to undertake this task in the expediency with 
which we intended to proceed. That was the reason why I kept back my 
original project of bringing forth a single enactmnt. i  have, however, not 
abandoned that project and as soon as circumstances propitious to that purpose 
are available, 1 will certainly place a single enactment before Parliament.

With regard to the other question that he has raised, whether the jurisdic­
tion in insolvency shbuld be the District Court or Courts of small juri^iotion, 
as well as the other sections to which he made reference which according to 
him, are sections which are abused by the insolvent, I  don’t think they are 
matters which can be debated on this particular occasion. The law cf in­
solvency, as everyone knows, is a sort of legal relief against misfortune or 
mishap. It is quit« possible that persons who ought not to get the benefit of 
the legal relief do get it, but that is a complaint which may not be made 
merely against the insolvency law— ît can be made against almost evety law. 
It is never possible for the Legislature to enact a measure which will"be sa 
tight as to be completely fool-proof and knaTe-proof. There will always be 
available many crooks who will be able to find out ways and means of getting 
round th»3 Act and abusing it. However, there is not the slightest doubt about 
it that the intention of my friend Mr. Das, that we ought not to allow any 
loophoW in a law of this kind which would enable undeserving persons to get 
the relief which the law intends to givis only to the really imfortunate, is a 
praiseworthy object and no doubt in future legislation it will be borne in mind.

With regard to the points made by my friend Mr, Karun^ara Menon, I 
think he has not followed what I stated in my opening remarks. He has for- 
gottea that what we really txe  trying to do is to bring either the Provincial law 
m conformity with the Presidency law or to bring the Presidency law in con- 
foimity with the Provincial law. We are not making any particular innovation 
which is not to be found :n either of the two Acts. If he does not like the 
word “ shall”  which is introduced in some sections of the Provincial Act and 
wants “ may then he shall also have to give his justification as to why the
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word ‘ 'shaH”  should continue in the Provincial legislation. All that 1 have 
done is ti-) bring the two in conformity so that there may be no obvious iiioon- 
sistsncy in legislation in matters of this sort. If, as I  have said ̂  he has still 
any points of contention he can raise them when a new Bill consolidating the 
whole is brought before Legislature. For the moment these are only pressbig 
amendments which both the Provincial Governments as well as, if I may say 
so, all the High Courts have accepted.

Mr. Ohainnan: The question is;
“ That the Bill further to amend the law relating to insolvency, be taken in'.o 

c'onsideration.”

The motion was adopted,

Mr. Ohainnan: The question is;
“ That clauses 2 to 7 stand part o f  the Bill.”

The motion was adopted.

Clauses 2 to 1 were added to the Bill,

Ifcr. AmbedUour: I beg to move:
“ That in clause 1, for the figures ‘1949’ the figures ‘I960' be aubetituted.”

Mr. Ghairmaa: The question ifi;
“ Thai in dauae 1, for the figures ‘1949’ the figures ‘1950’ be substituted.”

The motion was adopted,

Mr. Ohalimaii: The question is:
“ That clause 1, as amended, stand part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the BUI.

Mr. Ohairman: The question is:
“ That the Preamble stand part of the Bill ”

The motion was negatived.

Dr. Ambedkar: I  beg to move:
“ That for the existing Enacting Fontuia, the following be substituted 

‘Bb it enacted by Parliament as follows:— .”

Mr. Chairman: The question is:
“ That for the existing Enacting Foiatula, the following be substituted 

‘Bk it enacted by Parliament as follows :—

The moUon was adopted*

Mr. Ohairman; The question is:
“ That the Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.
The Enacting Formula^ as amended^ was added to ihg BUU 
The Title was added to the BiZZ.
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Dr. Axnbedkar: I bt?g to move:

“ That the Bill, as amended, be pas&ed.”

Mr. OhAirman: The qiieption is:
“ Thai the Bill, as amended, be passed.”

The motion was adopfed.

DELHI HOAD TRANSPORT AUTHORITY BIl.L
Tbe Hioister of State for T raai^t and Railways (Shri Santlimim): i beg

to move:
“ That the Bill to provide for the establishment ind regulation of a Road ^Transport

Aulhority for the promotion of a co-ordinaied system of road transport in the Pi-ovinee of
Delhi, as reported by the Select Committee, be taken into consideration.”

Sir, when this Bill was referred to the Select Committee, there wus a full' 
discuBsion in this House of all its provisions, but for the information of the 
new Members I may briefly state the background of this Bill. The Delhi 
Transport Service was run hy n private company under the napie of G.N.I.T. 
It was found so unsatisfactory that public pressure was brought upon the 
Government of India to take over that service. The Government of India 
took over this service in the beginning of 1948. At that time the Standing 
Finance Committee agreed to this taking ovei* on the condition that the Go- 
wmment of India will bring in a Bill and .̂ et up an autonomous corporation 
for the management of this transi»ort service. The Governuient of India gave 
this undertaking and took pver the G.N.I.T. Unfortunately, the introduc­
tion of the Bill was delayed and it was tinal’V intrtjduced in the Budget Ses­
sion last year. It was referred to the Select Committee in the December 
session and I arn j>lad to say that the Select Committee took great trouble and 
produced it« report in time. However, there was no tjriie to take tbe Bill
through the other stages in the last session. 1 am glad that it has been
giveti an early place in this sess'on. Those hon. Members who were hefe 
during the discussion of the original Bill will have noticed that almost every 
suggestion made then has been incorpomted by the Select Committee in the 
Bill. The Select Committee was practically unanimous, though three hon. 
Members have appended minutes of dissent. Before I take up the m.nntes 
of dissent, I shall briefly refer to the changes made by the Select Committee.

in regard to the constitution of the Delhi Transport Authority, it was for­
merly provided that there shoidd be three non-officials. The Select Com­
mittee thought that at least two of them should be elected—one by the mem­
bers of the Delhi Municipality and another by the members of the Delhi Dis­
trict Board—so that the representatives of both the city of Delhi and the 
neighbouring rural areas will have a place.

The Chief Commissioner has been made the ex-offino Chairman. Probab­
ly, this requires some explanation, because some hon. Menibers seem to think 
that to make the Chief Commissioner ex-ff\cio Chairman î s to put an over­
worked official in charge of an important service. ISormally, the running, of 
a motor transport service is the business of a provincial government, but in 
this cjise the Go\ternment of India had to take it over and run it owing to 
the special cimumstances of Delhi. At one stage, we were considenng whetheT

should not hand it oyer to the Chief Commissioner and let him run it «s 4 
purelv provincial concern. But, for financial and other considerations it̂ ^ âa 
d ecid ed  that, it was not desirable to hand it  over entirely to the Chief C o m ­
m ission er. At the same time, we felt that without the active supervision
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not be run. As a matter of fact, during the unfortunate strike which took 
place, the Service had to be run by the Chief Oommissioner and his officials. 
W e have, therefore, come to the conclusion that the best way of carrying the 
local administration with the Authority is to make the Chief Commissioner 
the ex-officio Chairman. The actual day to day administration will be entrus­
ted to the General Manager who is a high powered official. Therefore, it is 
not a valid objection to say that the Chief Commissioner has got other work. 
In fact, we specially consulted the Chief Commissioner and he was defini­
tely of the opinion that not only would he be able to find the time, but that 
it was essentifid that he should be the ex-officio Chairman if the transport 
service is to run efficiently. Therefore, I hope no one will object to this pro­
vision. '

Another point made in the previous debate was that the Members of Par­
liament should not be disqualified by statute from being members af the Delhi' 
Transport Authority. 1 argued then that it was a good convention that M.P.s 
who had to be watch-dogs over all pubhc institutions should not be members. 
The Select Committee felt that though this ŵ as a good convention, it need 
not be embodied in statute and so it hafe removed that disqualification.

The Select Committee has made some useful changes with reference to 
the capital of the Authority. Out of the non-recurring expenditure incurred 
by the Central Government, only that part will be declared as capital of the 
Authority which will be effective capital on the date of handing over to the 
Authority. In other words, sums which had to be spent as preliminary ex­
penses will not be treated as capital, so that the Authority will be able to 
start on a fair basis.

Again, it has been pro\dded that “ the Central Government may empower 
the Authority to borrow by issue of bonds or stocks or otherwise and to make 
necessary arrangements with banks for meetmg its obligations and discharging 
its functions under this A ct” . It was f^lt that if the Authority was to depend 
entirely on funds suppUed by the Central Government, its progress may be 
handicapped. Therefore, whenever the Central Goveriunent found itself short 
of funds for the purposes of the Authority, then the Authority may go to the 
public and borrow money as provided.

Similarly, the Authority hag been given a larger discretion than in the 
original Bill. Originally, it was provided that the expenditure of any amount 
ow r Ks. 10,000 was to be with the sanction of the Central Government. This 
limit has now been raised to Es. 50,000.

Many hon. Members objected to the clause giving indemnity to the offi­
cials who might commit mistakes in pursuance of their duties. The Select 
Committee ia s  deleted that indemnity clause altogether. .

Similarly, with regard to the power of entry, the Select Committee has 
restricted this power, so that it could not possibly be misused.

I believe that, on the whole, the Select Committee report ought to be able 
to go through this House without much discussion. ^

I wish to say only a few words now regarding the minutes of dissent made 
by some of the hon. Members. Dr. Deshmukh has suggested that maximum 
fares should be prescribed by statute. He has suggested one anna per mile 
for the first mile, 9 pi,es for the next 5 miles and 6 pies for any distance beyond* 
6 miles. Actually, the present rates are one anna for the first mile, 9 pies for 
the next 2 miles and 6 pies for every subsequent mile. I  am quite prepared 
to admit that it is desirable that there fares should be reduced still further.
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and I  hope tbat one of the first acts of the Authority will be to review the fares
and reduce them, if possible. But the condition of this Authority when it
was taken over was so bad that it had to be put on a proper financial footing
before Government could think of revising the fares. I believe that in these
K p two years the financial position of this service has gi-eatly improved

‘ * and it will be possible to reduce the fares.
Shn Sondhi (Punjab): Is the opinion of the hon. Minister of Stat« that what 

he cannot do the Authority will be able to do now ?
Shri Santhanam: Sir, hitherto it was on a transitional basis. If the 

Government had decided to run the service on a permanent basis, then this
question would have been considered. But when we were creating a new
authority and putting it on a permanent footing, we thought that the best
course was to make that permanent authority responsible for making clianges 
which would reduce its income. I do feel that it was the only prudent course
to follow and we are now going to hand over the service in such a good state
that it will be possible for the Authority to take up this question almost im­
mediately it is constituted. "

Sir, my hon. friend Mr. Sidhva has got only one point to make. He con­
siders that the clerks coming to the Secretariat should have some concessional 
fares. They no doubt form a large part of the clientele of the Delhi Transport
Service, but the refugee population of the City who also use the service ex­
tensively are in no better position. It is hardly possible to povide any relief 
of this kind in the Statute. However, this point will be considered, as I said, 
when the question of revision of fares is taken up. I hope the clerical staff 
will get some relief. •

Shri Sidhva (Madhya Pradesh): My suggestion was the introduction of
monthly seasonal tickets as is prevalent on the suburban railways of cities.

Shii Santban^m: No doubt the introduction of seasonal and concessional 
passes will also have to be considered. What I was saying was that it was
not possible to make them compulsory under the Statute. It is a matter of
administration which will be looked ink>.

The only other point I want to make is the long minute of dissent by Prof^ 
SRibban Lai Saksena. Sir, I am sorry my hon. friend is not here. I  do not
think he was entitled to use the opportunity of being in the Select Committee
to embark on detailed criticism of the Delhi Transport Service. That is a 
matter which he should have taken up in the course of the budget discussion. 
Here we are only concerned with the Bill. If he again raises this point during 
the budget discussion, I shall be quite prepared to answer every point. What
he apparently wanted was to include all the provisions of the British Transport
Act in this Act. The British Act wa« intended for the whole of the United King­
dom, while this is only for a local service. Therefore, it was not possible to
bring all the elaborate machinery of that Act into existence for the purpose of
this Act.. This contention was upheld by all the Members of the Select Com­
mittee, except Prof. Shibban Lai Saksena. ,

When the detailed provisions of the Bill come up for consideration, I  shall 
deal with the amendments. Meanwhile, I  commend the Report of the Select
Committee and ttie Bill as it has emerged from the Select Committee for the 
consideration of the House.

Mr. Ohainnan: Motion moved:
"That the Bill to provide for the establishment and regulation of a Road Transport

^nthoriU for the promotion of a co-ordinated system of road transport in the Province of
^elhi, as reported by the Select Committee, be taken into consideration.”

The House then adjourned till a Quarter to Eleven of the Clock on Monday,
the Qth Fehruaru. 1950.
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